GUWAHATI-05 |
A (DESTRUC’I‘ION OF KECORD RULES, 1990)

' GUWAHATI.BENCH .

SRR % Judgment&Order dtd .............. -.'}-...Recexved fromH C/Supreme Court
,. g ._4 OA 13((/}{.“1 ....... Pg,.zT ......... 5%
5, EP/MP ............ N/L—Pg - \._..tQ........V.V. .....
6 RA/CP ................ N IL"M .............. SR RS

9 ,R’é}ﬁly ............. ferereesesneisianeeds Vheeveertnasseens 0 =T PRI to

10 Any otherPapers ................................... Pg ...... ;....to. tenseratenes

g 11 \Memo of Appearance ovhens ..... viesrees 1 .....................

o “12 AddltlonalAfﬁdawt ....... ........ sreesseneeserennne

| - 1 13 Wntten Arguments \

C 14 Amendement Reply by Respondents...;'.......:,;'.,L'...';~....;. | ceeineisaneioe
| '.15 Amendment Reply ﬁled by the Appheant ....... ’
':'16 Counter Reply .................... Sebiensererei e Yt eiostitesentensieaenrenes dereesereringies

' 'SECTION OFFICER (Judl) .

R




. -
1 , o FORM NO.4»
’ u - (See Rule 42)
. o
% IT\T THE N_‘.D .
- CZ AL ADHMINIST -
. P . GUWHATT QLNC{I«.?ATIVE TRIBUNAL
. S d i GUJAHATT

| J | : +  JRDER SHELT
_ APPLICATION NO /3/7/ OF 2007

|

Appllcant (S) \0
.‘ Qﬂﬂau&@@ﬂ t)&?ésf/muam Som%’fi

Rﬁsgondent(s\ 6324§ﬁf 2,C14é§

lvocate for aoplic
,oc te f Alpll ant(s) //77 M(‘ﬁo«m[a MAS N@ gﬁﬂ&w
M Gl CK&@%M@

e advd
s ‘_v‘é‘”VQCate for Pef’pondént(’f)

4
|

Ll Notes am mmmmmmmmee g 2 T
L ” wliles O:r -r—he| Qegistry K Dwe __________________

e e e - —— e
- el dh TP S

§Order Oof the Trlounal

= ‘-T nnnnn w""'“&hm"—."}.ma""é-a—m ;
| e
sis | agtions | 604401 é
NS AR : : Present: Hon'ble Mr.Justice
i i 1. ' 5 )
Y C6id vid § D.NeChoudhury, Vice-Chairmen.
. i . O Vvifge
ﬁ g . CF ; . . Heard learned counsel for the
ok i fO/ o ied vide ‘applicant.
FUBOING 04 ) b ' admitted, Issue
Cetedo| 3/ v 7S, | Application is :
! ' xnotice on the respondents. Call for

' zrecordss List on 9.5.01 for orderse

p \~‘ ; .r[ { }& D’f egmrery- / , S

N ; . - vice=Chairman

&

Qe 505001 . No written statement SO far

has been filed by the respondent. The

K Tigt is taken agker four weeks to
enable the respondents to file writte

. e caim e

stat eﬂlent ®

List for order is on 13 6 2OOIe
ST & ¥

Vice=Chatrman

bb

© 1306401 .At the request of Mr.A.eb Roy, .

| §r.CeGe3Ces four weeks time is allow
' ed for £iling of written statemente
List on 13.7.01 for filing of writt

statement and further orders.

N TN ek rwis ‘ | .

a hrew eleid
/’f 3 Member

Pl




a2 | @

| OeAs 134 of 2001 ' ‘”W
‘ . B AR
WNao, W/SMW . 1347401 o v ' .
_ ' - Nr.M.Chanda learned counsel
, VWU“@‘““ el .~ for the applicant stated that the case
B - | pertaing to suspension and payment of
)2 _ | | ‘ subsistance allowance. List the case
S for order before Division Bench&n
13_03o010
e 1w
: - nemhorj\/\')
I inm
\Nb \nh Rewm 81~&szuzlvd' + 13,8,01 ) List on 13/9/01 to anabla the fes;:ondant
Win }Mﬁ,-\,\ ‘\,\\u& ' to file written statamant.
..\‘ . . Ry - : i
et Y o L |\ X . : :
! . a " ' ' i : ‘ -~
I L VN
' ' Nembor Vice~Chairman
mb L .
13.9.01 List on 1?/9/01 to snable the raspondents—
’ _ oo tac fils wr:.tt.en statement. >
CNo- brtem  Shadeiwantk , ]
. "' ' ‘ Mambe ¢ | Vice=Chairman
_ oo 18.9.01 - Pleadings are complste. The matten
‘o o . . R now be listed For hearing. The applicant

S may file re]oindar, if any.
.. ‘ , : _ List on 16/11/01 for hearing.

‘%LQA =

ce=Chai rman

mb
' \‘o g '\0 ‘L“_@‘d ) 16.11.2001 -+ Heard the learned counsel for the
= - — SR ~ parties. Hearing concluded. Judgment delivered
\L '\r&c«_, G\ \ &"‘h g | i 1
N 'k%c\ a_. ! LY\ . in open court, kept in separate sheets. The

J\m7 \\:;'CU?‘(QM\/\L w«/\; g?

app]icatlon allowed. No order as to costs.

Me mber _ . Vice-Chairmadn




! i
{
|
)

r
I

!

il

i_

Mr |
Lt

if
i

[

)
==

o

>hr1 Soraisam Juge

1G.N. C

The Union of Tndia and others.

er;.[A. Deb Roy, Sr. C.G.S.C.__ . ADVOCATE

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BEMNCH.

O.A./BXX. wo. I3 . . | o 2001

16.11.2001
DATE OF DECISION ...-.. cocceans

shwar Singh APPLICENT(S) -

yMrf"‘M. Chanda, Mrs N.D. Goswami and

hakraborty ADVOCATE FOR I ARBPLICANT(S)

RESPCUIDENT(S)

m o

R THT
T T T T T RSP ONDENTS .

YONCBLE MR JUSTICE D.N. CHOWDURY, VICE-CHATR MAN
MR K.K. SHARMA, ADMINISTRATIVE MEMBER

TON ' BLE

: s ma ne 517 owe - el
Whether Reporters of local papers may be aliowed to se
thie judgment ?
To be rarerred to the Rsporter or not ? AQ)

1 wr oI - ) 4 - -—, 1 : Y 4 "’]‘L
Whether their Lordships wish to see the fair copy of ti

Jjudonent ?
sWhether the judgment is to be circulated to the other

L

Benches ?

Vice-Chairman

A
}/\_/—y $
\ .

Judgment delivered by Hon'ble



)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.134 of 2001

Date of decision: This the 16th day of November 2001

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.X. Sharma, Administrative Member

Shri Soraisam Jugeshwar Singh,

Assistant Superintendent of Post Ofﬁces (under suspension),

Kohima Sub-Division, Kohima,

Resident of Village and P.0O. Mongsangai, :
Imphal. _ ~ weese.Applicant

By Advocates Mr M. Chanda, Mrs N.D. Goswami and
Mr G.N. Chakraborty.

| — versus -

1. The Union of India, through the
Secretary to the Government of India,
Ministry of Com munication,
Department of Posts,

New Delhi.

2. The Chief Postmaster General,
North Eastern Circle,
Shillong.

3. The Director of Postal Services,
Nagaland Division,
Kohima.

3. Shri K.R. Das (Inquiry Officer),
C/o The Director of Postal Services, A
Kohima. . .sssse RESpPONdents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

O R DER(ORAL)

CHOWDHURY. J. (V.C.)

The O0.A. is mainly concerned with the payment of subsistence

allowances during the period of suspension in terms of F.R. 53.

2. ‘ The applicant, at the material time, was working as Assistant
Superintendent of Post- Offices, Kohima Sub-division. He was placed under

suspension vide order dated 4.8.1994, He was granted subsistence allowance

vidle Memo No.B-444/pt-TI dated 29.8.1994. The applicant did not receive

the subsistence allowance. He made an application before this Bench

N



vby way ofv 0.A.No.282 of 1996 seeking for a direction for ﬁayment of .
subsistence allowance. This Bench by its order dated 9.12.1996 in the‘
aforemenﬁoned 0.A. directed the respondents to consider the case of
the applicant for granting him - subsistence allowance within the period
specﬁed. The applicant éubmitted his representation. By com munication
dated 22.1.1997 the applicant was informed that the subsistence allowance
was sanctldhed vide order dated 29.8.1994. By Order dated 3.3;1997 the
subsistence allowance granted to the applicant vide order dated .29.8.1994
'was further decreased to 25%. Finally, on the basis of an ex parte éﬁquiry
the app]icant. was dismissed from sérvice vide order dated 27.11.1997.
On ai)peal, the order of dismissal was set aside and the respondepts were
.d:irected to make a De Novo enquiry. The Appellate Authority accepted

the plea of the applicant that he could not attend the enqujry'due to

- financial hardship occasioned due to the non-receipt of -the subsistence

allowance. The Appellate Authority also found that the failure to ensure
appearante of présecutlon witness before the Inquiry Officer was due
.to the fault of the Inquiry Authority. The Appellate Authority accorcﬁngly
by order dated 1.4.1998 set aside the d:i:smissal order. By order dated
8.5.1998 the applicant was placed under suspension from the date he
was dl:smissed from service in ter.ms of 0.M. ciated 27.11.1997. The
applicant was allowed to draw subsistence allowance at the rate that
was. admissible to him prior to issue of tﬁe Memo dated 27.11.1997. On
3.6.1999 the respondent No.3- The Director of Postal Services, Nagaland,
Kohima _p;isséd the following order: ‘ |
- "The words "enhanced. by 50% of the amount initia]lyv
granted" appearing in the last but one para of this office
memo of even no dtd. 25.5.99 shall be substituted with the

word 'restored to what was admissible to him during the first
3(three) months of his suspension." :

3. -Finale,v by ofder dated 22.9.2000 the applicant was dismissed
from service. The present app]icatic;n, as indicated earlier, is confined
to paymeﬁt of subsistence allowance. According to the applicant the
respondent authority fell into error in not maldng the statutory review
of the susy;eﬁsion o;der. The «.arder dated 3.3.1997 reducing the subsistence

allowance -of the applicant is also assailed as arbitrary and discriminatory.

As mentioned earlier the applicant was placed under suspension on

4.8;1994..0..."‘.
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4.8,1994, By order dated 27.11.1997, on the basis of an ex parte enquiry,
the' applicant ws dismissed which waé subsequently set aside by the
Appellate Authority by order dated 1.4,1998. The kmaterials on record
dlso did not indicate that the applicant in. any way could be held
responsible for the delay in the enquiry. Due to the procedural lapses
the earlier dismissal order was set aside and de novo enquiry was
conducted.' ‘The statutory rules demand periodical review of the
subsistence allowance as indicated in Clause (a) of F.R.53(1). The'statﬁt‘ory
procedures are introduced with a view, to safeguard the interest of the
enl.ployee as well as the public excheqﬁer. A departmental enquiry is'
‘not required fo be protracted. Executive insi:ructions indig:atve' that

periodical review of the suspension was to be made from time to time.

‘ The first review was made on 3.3.1997 ad thereafter also the review

was to be made from time to time.

4, We héve heard Mr M. Chanda, learned counsel for the app]icant
and Mr A. Deb Roy, learned Sr.. C.G.S.C. The materials available did
not indicate that -the suspension was prolongéd for default directly . *
attributable to the applicant. Becaﬁse of the 1apseé on the part of the
respondents in not paying the subsistence allowance the Appellate Authority
set aside the order of dismissal. In the circumstances the impugned ordér
dated 3.3.1997 reducing the subsistence allowance, therefore cannot be
upheld. As per the proﬁsions mentioned in F.R. 53 subsistence allowance
may be increased to thé level of 75% after the lapse of three months
if the suspension wa:s. not prolonged because of aﬁy reason directly
attxibutablé to the Governmént servant. As alluded, the app]icant could

not be held responsible for the delay in the sﬁspension.

5. For the reasons ste;ged above the impugned order dated 3.3.1997
is set aside and the respondents are directed to take up the review
exercise for awarding the _subsistencera]lowance to the applicant at the
rate Aof 75% as early as possible, preferablly within three months from

the -date of receipt of the arder. The increase shall be operative from

three months after the date of suspension, i.e. three months after

£4.8.19% uveeunes



4,8,1994, The respondents are directed to complete the aforesaid exercise
as early as possible, preferably within four months from the date of

receipt of the order.

6. The application is accordingly allowed, There shall, however,

be no order as to costs.

\¢& \ Lg% : | L/_‘/\/
( K. K. SHARMA ) ' ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER VICE-CHATIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

'(An Application under Section 19 of the Administrative
' » \.IN"(

Tribunals Act, 1985) gty swahs afaaa™

e T
Central Admiriatranive Tribusel

© 4 APR2OI

arz el '4'&5“3

0.A. No._I34 /2001

i Guwehati Bench

BETWEEN
shri Soraisam Jugeshwar Singh
son of Shri Soraisam Ibouchou Singh
A.. $.P.0.S. Kohima (Under'suspension)
vi]]age and P.0. Mongsangai
via : Manipur University
S.0. Imphal |
Applicant

AND |
1. Union of India

Through Secretary to the Government of India,

Ministry of Communication,

Department of Posts,

New Delhi. . : ,
2. chief'PostmaSter General

North Eastern Circle,

shillong.
3. Director of Postal Services,

Nagaland Division,_

Kohima
4 shri K.R. Das (Inquiry officer)

C/o The Director of Postal Services,

Kohima

Respondents

e C), @€m7/tﬁ ~
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This Application is made praying for péyment “for
arrear subsistence allowance as per
appropriate rate prescribed by the Government of India i.e.
75% and for quashing and setting aside of arbitrary orders of

review dated 3.3.97 and 25.5.99 and corrigendum dated 3.6.99

2 "_—__M___________A
AT L maats EACLaG
v I'{‘ DETAILS OF APPLICATION ) \ Cot: RN el 17iva -r:ibuml
1. Particulars of order against which th1s appl1dag1on is
\ - QC' iR ot
made : V ~ 5 en

and praying for a d1rect1on upon the respondents for payment of -

subsistence allowance (a) minimum rate of 75% of basic pay
with effeét from 4.11.94 ti11 the order of dismissal from the
service is passed, along with 18% interest over the arrear
subsistence allowance due to the applicant as per the normal
rate prescribed by the Government in the event of placement of
suspehsion of Government Employee.

2. Jurisdiction of the Tribunal.

The applicant declares that the subject matter of the

application is within the jurisdiction of the Hon'ble Tribunal.

3. Limitation

The applicant further declares that the application is
within  the limitation preséribed under section 21 of the
Administrative Tribunals Act, 1985,

4. Facts of the Case

4.1 That the applicant is a citizen of 1India holding a
permanent civil post in the Debartment of post, as such he is
entitled to all the rights and privileges as guaranteed under
the Constitution of 1India. The applicant while working as
Assistant Superintendent of Post Offices,Kohima Sub-Division,.
Kohima wunder - the Director of Postal Services, Nagaland

Division, Kohima was placed under suspension under DPS, Kohima

'Memo No. B-444 dated 4.8.94 in exercise of the powers conferred

by sub Rules (1) of Rule 10 of the CCS(CCA), Rules, 1985 by the

o ¢ ? S;u_’//l\?
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' et )
Director of Postal Services (hereinafter, referred to as DPS),

} .

Kohima. e

A copy of the suspension order No. -444 _dated. 4°8°84 i

annexed as Annexure-1.

4.2 That your applicant was initially appoihted as Time Scale

Clerk in the then Manipur and Nagaland Postal Division on

' 14.6.67, thereafter promoted as Upper Division Clerk in the

circle bffice, shillong in the year 1973. Again the was
promoted to the cadre of Inspector of P.0.S. in 1975 followed
by further promotion to the cadre of A.S.P.0.S in the year 1991
and posted at Kohima with effect from 30.9.91.

V7

4.3 That the order of suspension dated 4.8.94 as mentioned in

para 4.1 above was confirmed  by the DPS, shillong under his
office Memo No. VIG/4/15/85 dated 24.1.85. |

A copy of the Memo dated 24.1.95 is annexed as Annexure-2.
4.4 That in the order of suspension dated 4.8.94 it was
mentioned that orders for payment of subsistence a11owance$
admissible to the applicant during the period of suspension
would be 1issued separately. But in spite of several personal
enquiries with the office of the DPS, Kohima (cometent
authority) and the Postmaster, Kohima H.0. (Disbursing officer)
the applicant could not get any positive reply or result.
subsequently the applicant submitted a - representation dated
26.6.96 to the DPS, Kohima, a copy of which was endorsed to the
Postmaster, Kohima, H.0. for favour of issuing orders for
subsistence allowances. But no action was taken from any
authority.

A copy of representation dated 26.6.96 1is annexed as

Annexure-3.

4.5 That it is stated that after a lapse of about one year

- from the date of suspension the applicant was served with a

copy of Memorandum of charge sheet issued under Rule 14 of the

] e. 9'5';«/:/(\ !
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ccs(ccA)  Conduct  Rules | 1965 vide  Memo  No.  B-
1/Disciplinary/s.J.singh dated 27.7.95 whereby charges
regarding failure to submit the Fortnightly dairies and
monthly summary of inspections during the period from 30.9.1991
to 31.7.94 and from 1.1.94 to 31.7.94 and also charges of non-

 submission of inspection report alleged to have been inspected
by the app]icént during the period from 30.9.91 to 31.9.94 and
for failure to enquire the case of excess cash retained by SPM
Phek during the period from 18.7.94 to 29.7.94. Although the
allegation retention of excess cash by SPM Phék brought to the
notice of the applicant by Post Master, Kohima and the charges
for drawal of pay and allowances of EDDA and EDMC Longmatra
Branch office under Kiphire, by putting false signature of shi
K. Sangtam EDDA and Smt. T. Alenba Sangtam EDMC, Longmatra
Branch offi;e, Kohima by the applicant.

A copy of Memo dated 27.7.95/11.8.95 (Mﬁthout
Annexures) is enclosed as Annexure-4,

4.6 That the bPS, Kohima appointed a number of Inquiry
officers to enquire into the disciplinary case against the
applicant one after another followed by cancellation ordrs.
Subsequently shri A.R. Bhowmik, the then Supdt. of P.0.S.,
Dharmanagar Division, was appointed as the I.0. vide VDPS,
Kohima Memo No. B?l/Disc. /S.3.Singh dated.19.8.96 j.e. after a
1ap$e of more than one year from the date of issue of charge
“sheet dated 27;7.95/11.8.95 and more than two years from thei
date of suspension déted 4.8.94. It may not be out of place to
mention that the DPS, Konica did not take any action for
payment of initial.subsistence allowance to the applicant for
those long period of two years and as such question of
subsequent review thereafter did not arise at all.

A copy of Memo dated 19.8.96 is annexed as Annexure-5.

/’ﬁﬁﬁg
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4.7 That Sri A.R. Bhowmik, the Inquiry Officer fixed the date
* of preliminary hearing on 16.10.96 with 1its venue at
Dharmanagar vide his office memorandum no. Rule 14/96 dated
10.9.96.
A copy of Meho dated 10.9.96 is annexed as Annexure-6.
4.8 That = the applicant submitted a representation dated
27.9.96 to the said Inquiry officer apprising him of the fact
of , non-drawal of subsistence . allowances from the date of
uspension dated 4.8.94, and requested him to take timely

Yy | .
Action with the authority concerned for releasing of

| / subsistence allowances including retrospective revision thereof
to avoid the financial stringency faced by the applicant copies

of the above mentioned representation were endorsed to the
postmaste'r, Kohima H.0. and the DPS, Kohima, for favour of
taking necessary actions on the matter. But no positive action
was taken c;r/r Wewggiq“ﬂaz?gg{b orr il 28 Ao 7
4.9 That Q-e preliminary hearing was held on 16.10.96 at
-pharma agar ex-prate before it was confirmed as to reviewed
Subsistence allowances were paid to the applicant or not 1in
contravention of the depértmenta'l_procedurés and the provisions
of the constitution of India. In his Daily order Sheet dated
16.10.96 the I.0. simply mentioned that the function of the
I.0. And .the' payment of subsistence allowances were
indepgndent to each other but he made the P.O. aware. of the
situation for necessary action

A copy of the Daily order Sheet dated 16.10.96 i s'annexed
as Annexure-8.
4.10 That regular hearing into the Inquiry on 11.12.96 at
Dharma agar Ex-prate as the applicant could not attend the said
Inquiry due to financial stringency because of non-payment of

subsistence allowances from the date of suspensiaon ' dated
4.8.1994. -
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. ‘1»~ 1t is further submitted that your applicant at this crucial

stage finding no other alternative especially due to non-

receipt of subsistence allowance and also due to ex-parte
proceeding approached this Hon’ble Tribunal through original
Application No.282/1996 praying inter alia for directions for
immediate release of subsistence allowance along with arrears
with effect from 4.8.94 and for quashing of the ex-parte
proéeeding_he]d on 16.10.96 on which the applicant could not '
attend due to financial stringency due to non-receipt of .
subsistence allowance. The said oOriginal Application 282/96.
However, the said original application was disposed of with a
direction to the respondents to consider paymenf of subsistence
a]]owénce to the applicant according to rules and merit of his
case and -also directed to dispose of representation' of the

applicant within one month from the date of the order of the

.Hon’b1e Tribunal.

A copy of the order of the Hon’ble Tribunal dated 9.12.96
is annexed 'as Annexure-9. |
4.11. " That according to the directions of the Hon'ble
Tribbna1 order as mentioned. in para 4.10 above a .fresh
application was submitted by the applicant on 30.12.96 to the
DPS, Kohima to release thé.entit1ed subsistence allowances.
A copy 6f application dated 30.12.96 is annexed as

Annexure-10.

4,12 That it was quite surprising to write that the DPS, Kohima
intimated the applicant, after.a long and intolerable gap of 30
months from the date of suspension dated 4.8.94 and also after

applying all the available means, under his office letter No.

B-1/Disc/s.3.Singh dated 22.1.97 and dated 5.3.97 that orders

for subsistence allowances was already issued under his office

- memorandum No. B-444 dated 29.8.94.
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one copy each of letters dated 22.1.1997 and dated 5.3.97

is annexed as Annexures-li and 12 respectively.'
4.13 That the applicant submitted a representation dated 7.2.97

to the DPS, Kohima stating the fact that a copy of office Memo.

B-444 dated 29.8.94 being the order for grant of subsistence
allowances to the applicant was never received by the
applicant, Further he was requested to furnish the applicant

with a copy of the order dated 29.8.94 and alsc prayed him to

" issue an order thereby jncreasing the subsistence allowances

with retrospective effects according to the departmental rules.

gut so far no positive action on the said representation has

been taken by the DPS, Kohima.

A copy of the r‘epresentation dated 7.2.97 is annexed as
Annexure-13
4.14 That while the applicant was trying to get the
initial grant of subsistencé allowances and to get the case
reviewed with retrpspect'ive effects it was just amazing
to learn that the OPsS, Kohima 1'~ssued a review order of so
called order for initial grant of subsistence aﬁowances

vide his office memo No. B-444/Pt-II - dated 29.8.94 (in
previous references the order for initial grant for
subsistence allowances were stated to have been issued
under order No. B-444 dated 29.8.94). According .to the said
review order No. B-1/Disciplinary/s.J.single dated 3.3.97 the

subsistence allowance was reduced to 50% of the initial
grant i.e. fixed at 25% of the last pay drawn by the
applicant just before he was placed under suspension on the
plea that the applicant did not attend the proceedings of the

Inquiry thereby delaying the finalization of the Inquiry. It

~appears that the DPS, Kohima either forgot or neglected to

refer to the cause under which the applicant could not

attend the's__z'ﬁq'/lnqu'ir'y. The action of the DPS Kohima
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rﬁ’u was arbitrary, unfbjr, illegal, whfmsica] and colorable use of

official powers to  damage an 1innocent fellow government
§ervant. Be it\ stated that it was just impossible on the part
of the applicant and members of his family to stay alive

 with 25% of the applicant’s pay and the sole intentions of
“the respondent No.3 were to ruin the applicant along with
his members of the family before finalization of the

disciplinary proceedihgs.

A copy of Memo No.B-1/Disciplinary/s.J]. Single dated 3.3.97 is

annexed as Annexure-14.

4.15 That subsequently the postmaster Kohima H.O.
started drawing an disbursing the pending subsistence
~allowances 1in p]ace'mea1s that is without the entitled house
rent allowance on the plea that the applicant was not entitled
to the H.R.A. as ordered by the DPS, Kohima. Finding no means
the applicant had to approach the CPMG, Shillong with an appeal
dated 5.6.98. Thé mater was finalized only during the month’of
Nov. ’98 in favour of the applicant. | ‘
A copy of the appeal dated 5.6.98 is annexed as Annexure-
15.

4.16 That the proceedings of the ex-parte inquiry was éomp]eted
during the |

Month of_ August, 1997 and the DPS, Kohima (Discip1inary
Authority) passed a punishment order under his office memo No.
B-1 Disc/S;J. Singh dated 27.11.97 wherein it was ordered that
‘the applicant is dismissed froﬁ service with immediate effect.
The action of the DPS, Kohima Waé quite arbitrary, whimsical,
illegal and in violation of the protections given in the
»constitution of India. while passing the order of dismissa]ﬁthe

“ignored the rules and procedures for taking ex-parte -decision

'Tff:§1
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I o and the principles of Natural Justice but used the official

powers with a bad motive.

A copy of order dated 27.11.97 is annexed as _Annexure-16.
4.17 That the applicant submitted an appeal dated 30.1.98 to
the P.M.G. Shillong through proper channel against the order of

~dismissal on 27;11.97. The PMG Shillong was pleased to dispose

of the appeal under his office memo No. staff/109-10/98 dated

1.4.98 wherein the order of dismissal imposed vide DPS, Kohima

" memo dated 27.11.97 was set aside and that the case was

remitted back to the DPS, Kohima for de-novo proceedings from
the stage of appointment of Inqufry officer.
A copy of PMG Shilllong memo dated 01.4.98 is annexed as

Annexure.17.

4.18'That the DPS, Kohima under his office Memo No. B-

I/Discip1inary/S.J. Singh/ II dated 8.5.98 the applicant was

ordered to the deemed under suspension from the date of
dismissal from service i.e. 27.11.97.

A copy of Memo dated 8.5.98 is annexed as Annexure-18.

4.19 That the DPS Kohima abpointed shi K.R. Das, SPDS, HQ,
Kohima as Inquiry officer of the said de-novo proceedings vide
his order No.B-I/Disciplinary/s.J.Singh./II dated 28.4.98. Here
it may not be out of place to mentioned that the DPS Kohima

‘appointed the I.0. on 28.4.98 i.e. 11 days ahead df the

applicant was deemed to be under suspension thereby showing
the bad motive that order dated 8.5.98 as mentioned in para
(4.19) was issued quite relevantly ahd fhat the order dated

28.4.98 is liable to be treated as null and void.

A copy of the order dated 28.4.98 is annexed as Annexure-
19.

4.20 That the I.0. fixed the date of Preliminary Inquiry on

20.8.98 with its venue at Kohima and accordingly the applicant
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' attended the same. The regular hearing was held on 8/9-9-98 at

/

Kohima and in spite of objections raised by the applicant the
I.0. continues the proceedings of the Inquiry in violation of
Rules. As. per his procedure the I.0. asked the P.0. to examine
the applicant and in turn the P.0. examined the applicant
pulling a score of questions. This stop of the Inquiry is not
prescribed anywhere in the relevant departmenta1 rules and
" thus arbitrary,'whimsica1, illegal and liable to be treated as
null and void.
A copy of 6ai1y order Sheet dated 9.9.98 is annexed as
Annexure.20
4.21 That date of meeting for regular hearing was fixed by the
1.0. on 1S.10.98.‘Unfortunate1y the applicant fell sick at his
home town at Imphal and the I.0. was
informed of the fact telegraphically under Imphal Telegram No.
104955 dated 14.10.98 and I.0. was requested to fix another .
date. A medical certificate was also forwarded 1later on.
‘However, the hearing was conducted ex-parte on 15.10.98 and all
the three S.Ws were examined by the P.0. and the three S.Ws.
could not be cross examined, in the absence of the applicant.
But surprising]& enough the I.0. concluded the Inquiry on the
same day in such a stage that the case on behalf of the charged
official was yet to be started. Here the action of the I. 0.
was arbitrary, whimsical, illegal and adopted his own
procedures in the departmental rules. Simply the I.0. wanted to
submit his ihquiry report with false findings 1ignoring the
principles of the Inquiry from the beginning up to this stage
is 1iable to be treated as null and void.

A copy of Daily order Sheet dated 15.10.98 is annexed as

Annexure-21.

S’<<.‘,}'§¥‘V“/{"



11
%\
_% 4.22 That the 1.0. forwarded a written brief of the P.0. to the

applicant under his office letter No. E-I/Rule 14
Inquiry/s.J.singh dated 21.10.98 and asked the applicant to
submit his written brief within 10 days. Accordingly the
applicant submitted his written brief on 8.11.98.
A copy of 1.0.'s letter dated 21.10.98 is enclosad as
A_D_fﬁ)_(jl!‘_e_zl._
4.23 That the DPS, Kohima forwarded to the applicant under his
office 1etter No. B-1/Disciplinary/s.3.Singh/II dated 17.2.99 a
copy of the I.d.’s report bearing number nil and dated nil and
the - applicant was directed to  submit any
representation/submissibn within 15 days. The applicant
submitted his representations to the pPS, Kohima on 11.3.99.
A copy of the letter dated 17.2.99 is annexed as Annexure-
2. .
4.24 That suddenly the I.0. summoned the three S.Ws. under his
letter No. E-1/Rule-14/5.3.Singh dated 7.4.99 to attend the
‘Inquiry at Kohima on 28.4.99 and the applicant was also
directed to attend the Inquiry on the same date i.e. 28.4.99.
It may be presumed that the DPS, Kohima directed the I.0. to
conduct supplementary Inquiry into the case but the applicant
did not get eny direction from anybody on the subject and the
i.0. also did not mention anything of the kind in his letter
dated 7.4.99. The actions of both the Disciplinary Authority
and the I.0. are unfair and was a hidden conspiracy in nature
jdst-to harass the applicant in'ahy form/manner as they liked.
The action on the Inquiry report should have been taken prior
to this stage according to the rules. As such the so—ceijed

Inquiry is liable to be treated as null and void.

A copy of the letter dated 7.4.99 is annexed as Annexure-
24. |

|
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4.25 That the applicant submitted an appeal to the PMG,
shillong on 15.4.99 for changing the Inquiry officer on the
grounds as mentioned in the foregoing sub-paras as he became
afraid of the facts that I.O. was bias, prejudice and partial.
But unfortunately the PMG, shillong intimated under his off1ce
Memo No. VIG/14/15/85 dated 7.6.99 and the present I.0. was
directed to complete the inquiry. It is not known as to whether
there was nay inquiry on 28.4.99.

A copy of cach of the appeal dated 15.4.99 and Memo dated

7.6.99 is annexed as Annexures- -25 and 26 respectively.

4.26 That -the subs1stence allowance of the applicant which was
fixed at 25% of the bas1c pay as mentioned in sub-para (4. 14)
above contained endlessly and finding no way out the app11canr
submitted an appeal to the PNMG, shillong on 16.4. 99 for
retrospect1ve review of the same. The said appeal was forwarded

by the DPS, Kohima to the cpMG (Staff), shillong under his

. office letter no. nil dated 27.5.99.

A copy of each of the appeal dated 16.4.99 and letter

dated 27.5.99 is annexed as Annexures- -27-28 resoect1ve1y

4.27 That in the meantime the DPS, Kohima reviewed the
subsistence allowances of the applicant and was enhanced by 50%
of the amount initially granted i.e. fixed at 50% of the ‘basic
pay under his office Memo No. 8-1/Disciplinary / s.3.Singh/1X
dated 25.5.99. Here again the action of the DPS, Kohima fs not
proper on the grounds that :

a) The subsistence allowance should have been !
reviewed prior to 4.11.94 thereby enhancing the
same to 75% of g;;ic pay as there was no
delaying tactic; adopted by the applicant;

b) That reducing the subsistence allowances by 50%
of the initial grant as a result of review dated

3.3.97 was illegal ~ and against the rules as

<. % s“;«% '



Y]

13

already mentioned in sub-para (6.14) above.
: Actordi ng to the rules and circumstances the
allowance should have remained at. 75% of basis
pay i.e. unchanged as was supposed to have been
fixed as in (a) above.
¢) That similarly the rate of 75% of basic pay
should "have remained unchanged on the review
dated 25.5.99 as there was not even one occasion
" when the applicant adopted delaying tactics.

A copy of Memo dated 25.5.99 is annexed as Annexure-29.

o

4.28 That the pMG, shillong was reminded by the applicant under

his letter dated 17.8.99 for favour of issuing an order on the |

appeal dated 16.4.99 for review of subsistence allowances. But
the DPS, Kohima forwarded the applicant under his letter No. B-
1/pisciplinary/s.3J. Sirigh/II dated 10.9.99 the remarks of the
PMG, Sh1"l1ong on the applicant's reminder dated 17.8.99 stating
as the DP, Kohima had already reviewed the subsistence
allowance on 25.5.99 and 3.6.99 ho further review'was found
justified (on 3.6.99 there was no review except a corrigendum
to the review dated .25.5.99). It is not understood as to why a
copy of the full context of the PMG’s order was .not furnished
to the applicant.

A copy of each of the reminder dated 17.8.99, DPS 1etter

dated 10.9.99 and corrigendum dated 3.6.99 is annexed as

Annexures-30, 31 and 32 respectively.

'4.29 That the app11'éant begs to state that the refusals of the

respondents specially respondents no. 2 ‘and 3 to review the

subsistence allowances retrospectively with effect from 4.11.94

i.e. end of the first 3 months of the suspension which is

obligatory on the part of the respondent No.3 involves untold

financial hardships on the part of the applicant who has been

p'laced undex: suspension for a long period of 63 months. The

¢ \?’ ' S(.Wil’ .
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“ rules and procedures prescribed by the Government of India.on

this behalf are quite clear and willful deviations on the part

of the concerned authorities are nothing but misuse of official
powers to the disadvantage of a fellow government servant. As
already put forward in different sub-paras of para 6 of this
application it is quite clear as to how the finalization of the

disciplinary proceedings was prolonged due to mishandling of

the case by the respondent nos. 3 and 4. Finding no other:

alternative the applicant again approached this Hon'ble
Tribunal for redressal of his grievances by way of fining

another original Application being numbered as 0.A. 400/99. The

. said 0.A. was also disposed of on 6.1.2000 with the foﬂow*i'ng:

order :

“This application has been filed by the

applicant seeking certain reliefs. The applicant’

was at the material time working as Assistant -~

Superintendent of post offices, Kohima Sub-
Division. On 4.8.1994 he was placed under
suspension. According to him he has not been
paid Subsistence Allowance in according with
law. Besides, the prd]onged suspension is also
not in accordance with law.

wWe have heard Mr. S.N.‘S'ingh, Tearned
counsel appéar"'ing on behalf of the applicant

and Mr. B.S. Basumatary, learned Addl. C.G.S.C.

T - ’r’.U'LL'i,‘:
CoAomp ‘for the respondents. Mr. Basumatary very fairly
otz submits that as per Government instructions
i __.M_,,M ) J suspension cannot continue after the period

prescribed and that too review has to be done
within this period. Nothing has been done. The
applicant 1is under suspension with effect from

1994. Prima facie we feel that the order of
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suspension is no in accordance with law.
However, we are not deciding the matter. We
direct the respondents to consider the prolonged
order of suspension and decide the matter in

accordance with the Government instructions and

the decided cases. During this period of

suspension if the suspension order s not in
accordance with Jaw, the respondents ‘shall
jmmediately revoke the suspension order and he

_shaﬂ also be paid the subsistence allowance

' strictly in accordance with law. Arrear accrued

IR thereon, if any shall also be paid Immediately
2l to the applicant.
W E - -

cr. The application is disposed of. No

order as to costs.”
It is quite clear from the aforesaid order of the Hon’ble
Tribunal that a direction is passed by this Hon’ble Tribunal

to decide the matter in accordance with the Govt. instructions

and also ordered that if the suspension order is not in

accordance with law, the respondents shall immediately revoke

the order of the suspension and the applicant shall be paid

the subsistence allowance strictly in accordance with law. The

applicant immediately after receipt of the order dated 6.1.2000
passed in 0.A. No. 400/99 submitted a certificate copy of the
same to the Director of Postal Services, Nagaland, Kohima

through his representation dated 3.2.2000 praying inter alia

for payment of subsistence allowance at the rate of 75@ of the

basic pay with effect from 4.11.1994. But ﬁndir'lg no response
the applicant submitted another representation addressed to the
CIﬁef postmaster General, N.E. Circle on 28.3.2000 for payment
of subsistence allowance at the rate of 75% of basic bay.

Finding no response again approached the Director of Postal

<. G f;"“%"
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services trough his rephesentation dated 23.8.2000 for payment
of subsistence allowance. However in the meantime the Director
of postal Services without considering the case of the
applicant for payment of subsistence allowance as per
direction of the Hon’'ble Tribunal passed in 0.A. No. 400/99 on
6.1.2000, passed the impugned order of dismissal from serviCe
with immediate effect 1in pursuance of the proceed{ng
instituted under Memorandum of Charge sheet dated 11.8:95,
under Rule 14 of ccS (CCA) Rules, 1965 vide Director of Postal
services order issued under Tletter NO.B- 1/Disc/S.3. S1ngh/II
dated 1.2.200 which was subsequently confirmed by the Appellate
Authority vide Memo- No.Staff/109-7/2000 dated 22.9.2000, as
such the entire action of the Director of Postal services as
well as the chief Postmaster General, N.E. circle, shillong
seems to be highly arbitrary, i11ega1 and unfair. More so, in
view of the fact the order passed by the Hon’ble Tribunal was

never considered and complied with by the respondents as

such finding no other alternative applicant again approaching

the Hon’ble Tribunal for a direction to the respondents for

payment of subsistence allowance in the light of order passed
by the Hon’ble Tribunal in 0.A. No. 400/99 with 18% interest.
copy of the ‘Hon'ble Tr1buna1 s order dated 6.1.2000,

representation dated 3.2. 2000, 23.3. 2000 and 28—3:2000 '

are annexed as Annexure-33,34,35 and 36 respect1ve1y

4.30 That your applicant begs to state that the order of

suspension was passed in respect of the abp]icant by the

Director of Posta1 Services, Naga]and Division, Kohima under '

Memo dated 4.8.1994 in exercise of the powers conferred by sub
rule (1) ‘of Rule 10 of the CCS(CCA) Rules, 1965. As per Rule
13 regarding Assistant it is a statutory obligation on the
part of the respcndents to review periodically fhe case of a

Government servant under suspension in which charges has been

e s
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served/filed to see what steps could be taken to expedite the ?
progress of  departmental proceedings and revoke the order
permitting the government' servant to resume duty at the same

station or at a different station. However, in his view the

continuance of suspension is not justified having regard to

the circumstances of the case at any particular stage. The
first review has been prescribed to be undertaken at fhe end
of three months from the date of suspension. It is also
observed in Sub- rule (2) that the concerned authority should
scrupulously observe the time limits laid down and review the
case of suspension, in the interest of public service as well
as to see whether suspension in his case is really necessary.
It is further observed to consider whether suspension order
should be revoked and the officer concerned should be permitted
to resume duty 1if the investigation is Tlikely to take more
time. But surpm’sing'fy in the instant case of the applicant no
such review was made in respect of suspension of the applicant
wifhin ‘the time prescribed by the Government and no fresh order
was passed by the authority concerned as requi red under the
rule regarding continuance of his suspension. In the
circumstances it 1is presumed that there was no order of
suspension issued by the authority after completion of 90 days
from the date of initial order of suspension. The relevant
portion of sub rule (1) of Rule 13 1is quoted below :

“13. Review of suspension..

1. It is 1in the inherent powers of the

n | disciplinary authority and also mandatory to review
periodically the case of a -Government servant under
suspension in  which .charge . sheet has been
served/filed to see what steps could be taken to

expedite the progress of the court trial/departmental

) ,5,-4,_7/,_
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proceedings and revoke the order permitting the
Government servant to resume duty at the same station
or at a different station , when 1in his view the
continuance of suspension is not juStified having
regard to the circumstances of the case at any
particular stage. The first review has been
prescribed to be undertake at the end of three months
from the date of suspension.”

In view of the above, above specific provision of the rule

the respondents ought to have been reviewed the case of the

applicant after completion of 90 days from the date of initial
order of suspension, but the Director of Postal Services 1in

total violation of the above rule forced the applicant to

continue under suspension without passing any fresh order as

required under the rule for continuing him under suspension and

that too without paying the subsistence allowance for two years
from the date of initial suspension. However the payment of
subsistence allowances has been paid to the applicant only
after the app]iCant apbroached before this Hon’ble Tribunal
through OA No. 282/96. Subsequently order has been passed
reducing the rate of subsistence allowance to the extent of 50%
from the existing rate of subsistence allowance on plea that
the applicant did not make him ayaiTabTe before the necessary
officer on the date ffxed. This decision of the respondents is
highly arbitrary .1'n view of the fact that by no stage of
imagihation that the Government employee could able to present
himself without subsistence allowance year after year. In this
connection it 1is also relevant to mention here that the
appiicant is a resident of Imphal and when the preliminary
enquiry proceeding was scheduled at Dharmanagar in the state of
Tripura therefore it was 1impossible on the part of the

app]icant to make him available before the proceeding that too

C e
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without subsistence allowance. However in the instant case
although the reason fqr non appearance before the enquiry was
satisfactorily explained before the enquiry office which was
prevented to make him available before the enquiry office.
Therefore further reduction of subsistence allowance to the
extent of 50% is highly arbitrary, unfair and the same is
against the canons of principles of natural justice. On that
score a1one the Hon'ble Tribunal be pleased te direct the
Respondents to pay full pay and allowance or subs‘1stence
allowance a1,ternaf1've1y at the rate of 75% from the completion

of 90 days from the date of initial order of suspension till

the actual date of order of dismissal from service 1.e..

1.2.2000.

4.31 That it is stated that in view of the categorical

_direction from the Hon’ble Tribunal passed on 6.1.2000 in 0.A.

No. 400/99 the respondents were duty bound to review entire
matter of suspension, but unfortunately the case of the

applicant was not considered for payment of subsistence

N

allowance in the manner directed by the Hon’ble Tribunal its

order dated 6.1.200. It 1is categorically directed by the
Hon'ble Tribunal that if the suspension is not 1in order in
accordance with the Government instructions shall 'i(mmed'flate1y
revoke the suspension order - and he would also be paid

subsistence allowance strictly in accordance with law. But no

action was taken by the respondents on the order dated 6.1.2000.

passed by the Hon’ble Tribunal in spite repeated
representations made by the applicant before the respondents.

But surprisingly after receipt of the order dated 6.1.2000

passed in O0.A. No. 400/99 the respondents on the other hand

concluded the departmental proceeding in a very hasty manner in

spite of repeated objections submitted by the applicant and the

o | ' Q. ?, ?gr%%t. .
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same is done with a ulterior motive to avoid the implementation

of the order dated 6.1.2000 passed in O0.A. No. 400/99 and

‘ultimately the Director of Postal Services imposed the penalty

of removal from service vide his order dated 1.2.2000 simply

 with the sole object not to implement the order of the Hon’ble

Tribunal dated 6.1.2000. It is stated that the preceding
paragraph how the applicant raised the objection‘regarding the
decision of the enquiry officer to proceed the ex-parte and
also in a very arbitrary manner in spite of repeated objections
raised by the applicant. A mere perusal of the
rules/instructions relating to the suspension issued by the

Government of India from time to time it would be evident that

no review of suspension order is made on completion of 90 days

and further the respondents have reduced the subsistence
allowance to the extent_of Rs. 50% from the existing rate as
stated above and subsequently - the - payment of subsistence
allowance only restored only to the extent of 50% whereas as
per rule the applicant is entitled to 75% of subsistence

allowance <immediately after completion of 90 days from the

bo

initial date of order of suspenéidn. But no rule guidelines or

instructions were followed by the

respondents as such in the facts and circumstances Hon’ble tribunal

be pleased to direct the rate of 75% on completion of 90% from

the date of initial order of suspension with 18% interest as

because no separate order of suspension was passed in respect

~ of the applicant on completion of 90 days of suspension. As

such it can rightly be presumed that there is no order of

suspension passed after completion of 90 days and the applicant
has been forced to retain under suspension without any valid

order, moreover no action was initiated in the light of order

- passed by the Hon'ble Tribunal on 6.1.2000 in 0.A. No. 400/99

which was passed and the same was also brought to the notice

L 3 - e. ?/S'a'\t%
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of the respondents and there was a specific -direction to
consider the matter of payment of subsistence a11owahce
jmmediately but although the order was made available before
the Eespondents by the applicant but no action has been taken
in the light of the order passed on 6.1.2000 in 0.A. 400/99 in
the following circumstances finding no other alternative the
applicant is again approached the Hon'’ble Tribunal. for

direction upon - the respondents to pay the full pay and

‘allowance to the app11cant during the period of suspension on

completion of 90 days 1in the Tlight of the Governments
1nstruct1ons/gu1de11nes issued from time to time or at Tleast
75% of subs1stence allowance to the app11cant with 18%
interest. _

That this appl1cat1on is made bonafide and for the cause of

Just1ce

5. Grounds for relief(s) with legal provisions :

5.1 For that the case of the applicant was not reviewed on
completion of 90 days as required under the rule by thé
respondents and no separate order for continuation of
suspension passed by the authority immediately after
completion of 90 days as such ‘there is no order for
continuation of suspension with. effect from 4.11.94. As
such the applicant is entitled to full payment-of pay and
allowances with effect from 4.11.94 or at Jleast
subsistence allowance at the rate of 75% as per'ru1e.

5.2 For that order of reduction of subsistence allowance to
the extent of 50% on the alleged ground that the applicant

did not appear before the enquiry proceeding was scheduled

to be held at Dharmanagar is highly arbitrary, unfair anq’

illegal as because no subsistence allowance released in
favour of the applicant with effect 4.8.94 for two years

which was duly intimated to the respondents including the

-~
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enquiry officer and which was recorded in the proceeding
and on - that alleged ground of non-appearance the
subsistence allowances cannot be reduced as ordered by the
respondents.

For that no review of suspension order was made during the

‘span of 90 days but the so-called was made after a lapse

of two years in total violation of the rule of suspension
jssued by the Government of India as such the applicant is
entitled to 75% of subsistence allowance with effect from

4.11.94.

"For that subsistence allowance has been paid after a

lapse of two years by the respondents and the memorandum
of charge sheet was served upon the applicant after a
1apse. of one year from the date of suspension and the
enquiry proceeding was started thereafter without paying
the subsistence allowance to the applicant. |
For that the subsistence allowance has been paid to the
applicant only after the direction passed by the Hon'ble
Tribunal on 9.12.1996 in 0.A. 282/96 that too after a
lapse of two years from the date of suspension.

For that the order passed by the Hon’ble Tribunal
on6.1.2000 in O0.A. No. 400/99 deliberately <ignored by thé
respondents and concluded the proceedings in a very hasty
manner with the sole intention to avoid the implementation
of the order dated 6.1.2000 passed in 0.A. No. 400/99 by
the Hon’ble Tribunal in spite of repeated objections
raised by the applicant regarding continuation of ex-parte
proceeding. ) |

For that the order of the Hon'ble tribunal passed

respondents at any point of time although the same was

0on6.1.2000 in 0.A. 400/99 has not been considered by the .

brought to the notice of the respondents repeatedly ‘

¢
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4 through representations of the applicant but the same has
;ﬁf | been de1iberate1y_vio1atéd by the respondents.

5.8 For that the applicant is entitled full pay and allowances
or at least 75% of subsistence allowances as per rule on
completion of 90 days from the dinitial order of

. suspension. |
6. Details of remedies exhausted.
The applicant states that he has no other alternative and
efficacious ‘remedy exept by way of approaching this
Hon’ble tribunal.
’ 7. Matters not previously filed or pending before any other
gourt[Tribun&].
The applicant declares that he had filed an application
- before this Hon’ble Tribunal and the same was registered as

0.A. No. 400/99 and the same was disposed of on 6.1.2000 with

direction to consider the case of the applicant regarding grant

of subsistence allowance 1in the 1light of the Government
instructions/guidelines but the respondents to avoid the

implementation of the said judgement and order dated 6.1.2000

concluded the proceeding 1in a very hasty‘manner that to éx—

~ parte dismissing the applicant from service. The applicant
further declares that no such app1icétion is pénding before
any other court or Tribunal or any other authority.

8. Reliefs sought for: |
Iin view of the facts and circumstances above, it is most |

" respectfully prayed that this Hon’'ble Tribunal may be pleased
to admit the dinstant application, call "for the records
relating to the applicant’s case. And upon hearing on the cause

~or caused -that may be shown and on perusal of the recordé be
pleased to grant‘the following reliefs : | |

- 8.1 That -the Hon'ble Tribunal be pleased to direct the

respondents to pay full pay and allowances to the

23 | W
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8.2
8.3

24
1

applicant with effect from 4.11.1394 that on completion of
90 days from the date of suspension or alternatively to
pay subsistencé allowance at the rate of 75% in terms 6f
relevant rules and instructions ti11 the date of order of
dismissal from service is issued.

costs of the application.

Any other relief or reliefs as entitled to the applicant
under the facts and circumstances stated above as deemed

fit and proper by the Hon’ble Trinunal.

Interim reliefs prayed for :

The applicant does not pray for any interim order in this

application but prays for expeditious disposal of this,

application.

10.

petails of the I.P.0O.

I.P.0. No. | . 606G }w};z/é%‘/

pate of Issue B R
i. Issued from : ¢ G.P.0., Guwahati.
payable at ‘ - ¢ G.P.0., Guwahati.

Details of enclosures

As stated in the Index.

(W
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VERIFICATION

I, Sri Soraisam Jugeshwar Singh, son of Shri s. Ibochou
Singh, aged about 53 years working as A..S.P.0.5, Kohimia -,
resident of village and P.0. Mongsangei, via M.U.,'s.o._,
Imphal, do hereby verify and declare that the statements made
in paragraphs 1 to 4 and 6 to 12 are true to my knowledge and
those made in paragraph 5 are the legal advice which I
believe to the true"_'and I /have not suppressed any material
facts.

_ .
I, sign this verification on this the L& day of

BBa5001.

. ¥ ‘&*’”‘%('
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Meuo Nool J.G./4/15/85. nated.‘snnlén

B %‘
‘."l M v"‘i‘ A lﬁ}:‘a.u_‘ V&". " AR
wheregs dieoipunary pmeeadingsnagainst th'ic

Singn, Ae.SeP+08., Kohima aub-mvn "is contmplated.»ufi;g‘;%‘,

T P B F" i,

T

Nagal and "L Vi si.on. Kohima :vi-i ab;

L 4=0- '94e R [ _
} : NOW, “therefore, the ax’oresaid order of snepension i'
i is hereby confiimeds AR » ‘ P :

o S
o ( A.N.DC Kaﬂhaﬁ. )'
' mreotor of. 11’9 aJrBe ]

S w s

/@ /,Copy tot=~ :

4

1. Shri. S¢Jc Sin A.B-l’o..lﬁé
‘ Kohimee 797:-00] ..Nagaland."‘éi

,\/:um mrootprw Peeta,l"'” T g
\,)\"3 " ohima= 797 001 with rereronoe :
duted 6= 1-95. ‘The. ’wyy ot" #*a,.
served ' i

3) office 009;’.

4; Sppres.

And  Shrie Seds singh, AsSoP.OH, Koh.i.mn Sub-rmmof‘ivao ;u.,p_‘,r_,. o
e b vie ““““‘”""“’"*f*“’*hﬁ*' *‘52&32 R R, |




/D.B.S.
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| jcited above which was

Y
|

| %arvently reduested to
| fixed at Imphal during

|

In the face of

ANNEXURE ~
1 To
| | The Director of Postal Services,
' || Nagaland Directore, Kohima
1 797001,
i ; Sub: Headquarters relief under suspension .
| f Ref: Your office memo no. B.444 dated 4 .8.94
| Sir,

¥ I would like to write that while I was are leave on
| Imedical ground at my residence at Mongshangei, Imphal there

Kohims placed me under suspension vide his office memo

town  delibered through the S.P.0s,

i {Imphal.v But unfortunately no action was taken for payment
fof subsistence allowence without which it was meet to impossible
| |for me to stay at Kohima.

! Secondly due to sudden deaths of my only brother on
129+12.93 and my elder son are 27+3.94 both my aged father vho
gwas_leftvalone for 14 years to his o®o» desting due to my
?Postings out of my home town and my wife because mentul ly
i;eteerded and in such domestic situation Iy presence at home

% wes unavoidable and had to stay along with them.
|

the above mentioned circumstances you are

approces my head quarters be temporarily

the period of suspension.

Yours faithfully,

sd/~ 26/6/96
( 8.J. SINGH )
ASPOS Kohima Sub Dn (U/S) at
Mongshangei, Imphal.



.quiiy.againstlShri?S.J;SingthSPOSyKohima‘(U/S%;jf}

”_.,Wuhu.,~.~‘;;%ﬂ:ibzﬁAbnl;“%:» o -v,ékg

"‘ Sy e e .
parrere e S 2 R N

. . - .' o ' .“ )
GOVI.OF INDIA MINISTRY: OF: COMMUNICATIONS .. o-iv-
DEP ARTMENT. OF. POST+INDIA = = o >

e e el -

OFFICE OF THE DIRECTOR OF PO3TAL. SERVICES
NAGAL/AND: KOHIMA‘f797001-'; :

by :

Co . - .,”ir,- - - L . ) "\ - S ,
MEMORANDUM - Memo No.Bel/Disciplinary/s.J,Singhf;{

. 'vrhbated;atgxohima the 27-7-95, - S
‘ K Ce e P AR e . ., ) 'i'»,;,‘ i
The undersigned proposes’ to-hold an en=: '

Under Rule-14 of the CCS(CCA). Rules 1965 Thei . 1 ¢
sulbstance of the imputations of mis~conduct. ox’
mis-bkehaviour in respect of which the enquiry *

is: proposed to be&heldAi&%set*outiin;the enclosed .
statement of a:ticlesﬁof*chargeﬁ(hnnexure-l);?a o
statement of the imputations of mid~conduct or '
mis-behaviour in respect of each;articles. of .« .
charge is enclosed (Annexure-11).;Alist of. docu~
ments by which and a list of withesses “by ‘whom, the
articles of charge~are~pr0posed‘to&be%austained.
are also enclosed (Annexures~III & IV).. .

T w1
2. Shri 8.J.3ingh is directed to submit
within 10 days of the receipt of this memoxan dum
a written statement of this defence and a&lgeto

state whether he desires -to'be heard in person. ey
3. He is informed that an inquiry will be = i
held only in rempect of those articles of charge z%
as are not admitted. He should, therefore speci- i
fically admit or deny §ach-article of charge. . 3
4, ShriﬁS;J.Sngh;is furthgr‘informed that ‘<Aaﬁ
if he does not submit his written statement of . - ¢

defence on or before the :date specified.'in;para 2

_ above does. not appear in person“beforetthe-inqui-ff}’;}

ring authority ox otherwilse: fails or refuses. to S
comply with the provisions. of Rule-14 of the CCS:

(CCA) Rule,1965 or the ordexs/directions 1ssued
inpursuance of the sald rule, the ioquiring au- .
thority may held the inquiry against him exparte.

5. Attention of Shri. S.J.Singh is iavited
to Rule 20 of the CCS(Conduct) Rules,1964 under
which no Government Servant shall bring ot attempt
4o bring any political or outside influence: to
bear upon any superior authority to further his
interest in respect of matters pertaining to his
service under the CGovt. If any representation is
recelvad on his behalf from another person in
respect of any matter dealt with in these pro-
ceedings. it will be - presumed that Shri 3.J.Siagh
is aware of such representation and that it has
heen made at his instance and action will ke
raken against him for violation of Rule 20 of

the CC3{CCA) Rule 1964.:



6.

gdged by Shri 3.J. Singh

Reqgistered with A/D

To

vwairector of: Postaliservices i

;. Nagal and. Kohima-797001

B R Rl



DE’PAR'PMEN’I‘ OF POSI‘:INDIA" S T
0"FICE OF THR DIREYCTOR OF PO3ITAL sxaVIczs
NAGALAND: KOHIMAs 797001

Mano No.ai/ntac./s.a..smqh\
Dt, Kohima the 19-8-96.

ORDER

Whereas an inquiry under Ruleg 14 of the

Cantral Civil Jervices (CCA) Rules 1965 is béing
held against Shri $.J.Zingh Ex-A3POs Kohima (U/3).

Md whereas the undersigned conglders
that an Inquiry Authority should be appointed to

inquize into the charges framed against the satd
3hri $.J.81ingh.

Now, therefore tha undersigned ie exercisa
of the powars cenfarred by Sub-Rule (2) of the
sald rule hereby appoints Shri Amilya Ratan Bhow-
mik, Supdt. of PO'g Dhaz'mmagat Dvn, Dharmanagar
(Tripura North) as the ftnquity Authority to inquire

into the charges framad agu‘st the sald $hrei 3.0,
3ingh.

o { Pp.SOLO )
Director of Postal. Servicas
Nagal and, Kohima-797001

Copy tojw

1. .3hri AR.Bhowmik, I/0 3updt of PO's Dharmanagax
Divisim Dharman agar (T:ip'u\za North) for infor-
mation and necesaary actim (charge sheet and
cartificata of delivery encl osed).

2. Shri D.C.Dgb, P/O A3PO‘'s Kohima for fnformaticn-.-.

‘and necassary actiom,

3. shri 3.J.3f{ngh Ex-A3PO‘'s Kohima (u/3) for infor-
mation. This office memo of even NO dtd 17-6-96
atands cancelled. - e

R
’ ,_»t/méox.o )
Dlreckoz of Pogtal Serviocs
Nagaland, Kohima<797001




W
N Mﬁi\“
S

A
. G\
ST

_22-

. —

.

BEPTTs OF POST 1 XNDIA
OFFICE OF THE SUPDT., OF POST OFFICES

DHARMANAGAR DIVISION

DHARMANAGAR & 799250,

Memo No. Rule ~ 14/96, Dated,Dharmanagasx

{.n

the 10,9,96,

Whereas the underaigned waa'upbeinheﬂ as
Inquiry Officer vide Director Postsl Services,
Kohima-797001 memo no, B1/Disc./B.J.84ingh dtd,
1908496 to enquire into the case under Rula-14 of
CeCe8s(CCA) Rules 1965 against Shri S.d. Singh |,
Ex-AGPOS, Kohima(u/s)s = . |

Now, therefora'the undursignéé fixes the
date of preliminary hearing into the case on 16, 10,96

at 1000 hrs at Dharmanegar in the chamber of the
undersigned, '

HOAZTRANRRgAYK mvgg 2000
Dhermanagar 3 799280

) & Inquiry Of£ficer,
Copy to ;\,/////

Regde A/D 1¢ 8hri 8.d, 8ingh, Ex-AJPOs,Koldme(un/e)
at Kohimae ks should sttend the k
hearing on'the date, time and vemne
fixed for the purpoge, He may also

’ | intinate the undorsigned the weme
and designation of ths Govt, servant
‘whom he wishes to appoint as Defence
Asstt, :

Regde. A/D 2, Shri D. C. Deb, Presenting officer
: and ASPOs, Kohima<797001 who sghould
attend the hearing accordingly.

Regde A/D 3. The Director Postal Servi€és, Kohima
for information.

/;: | ( Aoam

' ! jupdt, of Pust Offices,
. A Dhaxmanagar Division,
PO e Dpnarmanagaxs 7‘7992500

g , & Inquiry officer,
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ANNEXURE -3

To
Shri AR Bhowmik,
© Superintendent of Post Offices,
~ Dharmanagar Division,
. Dharmansgar =799250.
Subject ¢ Rule 14 enquiry casé-
Reference: Your memo no. Rule-14/96, dated 10.9.199¢.
Sir,
With reference o your memo cited above it is to
intimate that the Postmaster, Kohima H4Q. did not take any
action to draw and disburse the subsistence allowance of the
‘undersigned since 04 .08.94 and also it appears that the DeP.S.
TKohima did not take action for timely review of the subsistence
allowence as enjoined in para II of FR. 53(1)(ii ¥ (a) .
Now due to financial sningency it is afraid that the undersigned
may not be able to attend the preliminary hearing on 16.10.199.
You are, therefore requested to take timely action
.80 that the subsistence allowance may be paid at an early date
(including retrospective revision ).
| sa/-
Dated 27.9.96 ( SJJ. SINGH )
ASPOS,
copy to |
1. The postmaster Kohima He0. 997001~ He is requested to

refer to my wmigx endorsement letter no . nol dated 26.6.96

under Singjamei Bazar S0« ReLe noe 1396 dated 26.6.96.

He is again requested to take early action as per the

provisions of PR+ 53(1)(i1) (a’ GIMF 0M. No. F.19(4 )-E.17/s55

dated 17+6.1958 rule 41 of P & T Manual volume III. A

certificate of an employment is also enclosed herevwith.

\



Annexure = 7 (Contd)

24 ~ The director of postal services, 797001. He is
. reduested kindly to refer my letter no nil date@d 26 +6 .96

‘under singjonce Bazar Se¢0. ReLs No. 1396 dated 26+6.96 and

| take early action for retrospective revisionmf® df the subsis-

‘ tence allowance with effect from 2.11.94.

- | Sd/=  27.6.96

1 I, S.T« Singh, having been placed under suspension

| by order no. 444 dated 4.8.94 of DPS, Kohima while holding

the post of ASPOS, Kohima Sub-Division do hereby certify
; that I have not Yeen engaged in any business, profession

| or vocation for profit/remuneration/salary from 4.8.94 to date.

' S84/~ SeJ « SINGH
Vill & P.0. MONGSHANGEI,
; IMPHALZ
|




16,10,96

—95- &
T Mexuagc,.?

S

hr, -

INQUIRY UNDER RULK & 14 0? c,C.B.(m) mma xm

AGAINST SMRX 84 o m«m. MWU. mmq.\ HOW
UNDER SUSPENSIO « g - s

Preliminary heaxring of the cue u hox s 8t Dharme=
~nagar, Shri S. J. Singh, C.0.: (Chaxy o) 0££4G4al)
swnitted one repregentation'detd.; aTé9. 96 exprepa~
~ing doubt if ha could ba:able-to atte zuumow-
~ing as he was not in receipt of mmum

~ance, Copy of the repragentation endorsed o’ D.P.B..
Kohima. Since the payment of subsistange .sllowanoce
and functions of 1.0, arxe:independent: eo each other,
1.0, cannot pass eny' drdex except . that p.o. 48 made
aware of the same for furtlier nacessa otions The
prelim:.naxy hearing was Md OR~PAR L il 4 ;’:

A : .;,.,,',v.
cT ‘f.

.Regulat hearinq Lnto t&o case will
cormence f£rom 11.12.96 and may contimne' upto 12.12.96
in the 0ffice of the undersigned. at. AQ0Q. .o Ko
separato notice will be {esued £o. C.0. oy Pebs 0 -
the prosecution witnosses. P.0. will. take: action for

- @ppearance of P.W.8 accordingly. In the mesntine POy
. wil) arrange :.nsmmn of, deownents by, the C.0,

listed 4in tha momo of charges on &' W date within
15:11.96. Copy of tha erder:shost alongwith copy of

" the proceadings mdw over sw. md l'.ha samg

poated to C.0, _ ,,_' _

¢

& &:IL“

,(W ? r/)»,f/ '

1616) %L
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CENTRAL AWINISTHATI VE TR} BUNAL
GUWAHKTI BENCH: s 3322 3GUWAHATI

0.A, Hs.282/1996
Sri §,S,J.8ingh

.e Applicant ‘!
“ _ ' Versus : PPlicants, )
Unien et India & Ors, oo _ Res psndent s,
. <PFRESENTa '

THE HON'BLE SHRI G.L.sAMSLYlNE » MEMBER(A)
Fer the Applicants ; ur J.L. Sarkar,
Mr.M.Chanda. Advocates
For the Respendents; Mr,S,Al4, Sr,C,G,S, C.

e . -

- LT e ..,:-:-_.M_] - s

9-12-96 Learned counsel nr.n.Chaiaa Rl
- for the applicant. Learned Sr,
vc.G S.Ce Mr.S.Ali for the respon-
dents. .
‘ .
' Heard Mr.M.Chanda for the
,applicant. Perused the contents of

'

t

1

t

!

'

!

1

! .

' tthe application and relief sought.
' , 1 £ind that this application is |
1
1
!
)
t
'
1
4
'
1

re

'not to be admitted for scrutiny
,and decision. It is disposed of i ..
with the directions as mentioned |
he in balow.
' In this application the
applicant has prayed for payment
'of subaistence allowance and to
,allow hin change of Head Quarter.,
'Hr.Chanda submits that he does not
,preaa the relieg; for change of
'Headquarter. Therefore, this.applie-
cation is only for payment cf
subsistence/allowance. The applic-
ant hadasubmitted a representation
digpd'26—6~96 and reminder dated
27-9=96 for allowing him subsis=
/'f«tence allowance to the Director,
'Postal Services, Nagaland, It has
'been stated that the representa—
tions have not been dispoaed of
'by the respondents, However.‘the
:npplicant>15 dirfected to aAubmit
'a fresh application to the compe-
tent authority of the respondenté
' within three weeks frdmfto—day . '
for payment of submistence allow=-
ance to him during the pgriod
’ contd/~-

1
'
1
'
1
1

T R St e o mma n e e e A etk emt e A et s o
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9-12-96 " of suspension. .‘rhe‘ mpondonu are direc«
t.ed to consider payment of _subsisteerla .’
" %m ‘allowance to the applicant according ¢
~ to rules and "Eﬁr@ﬁﬂ‘t of h.te cau. The
" - respondents are/ditected to dispose of
the representation of the applicant
within 1 mr'nth from the dat.e of its
receipt Ly raspondent No.s the Director
of Postal Services, Kohima,
" This application is diaposed of.
_ No order as to costs. .
ohm. . =% ‘ Copy of this order be aent to the
ne counsel of the parties,
Lo

}

" S faieas = e
A TE TSRy TN Ces

Sd/"umam(:\)

Dated l/z/‘i -

Cepy for infermatien and necessary actien te

« Shri Serai Sam Jugeshwar Sin h, 8§ Sht s,
at Menusangei, Iniphal, 9 /e 1 Ibochcu'

Mems ,Ne, 22

.

2, The Secretary te the Gevt,of India, Ministry of 'Comrmnicatien,

Deptt,ef Pests, New Delhi,

3, Chief Pestmaster General, Gevt,ef India, Nerth "Eastern Circle,

Shilleng,

4, gi;:i::r.of Pestal Services Nagaland Knhima P.o. Kehima,

5. Shri A,R,Bhewmick (Inquiry Officer), S eri tend

t of
Pestal Services, Dharmanagar Di *be0. Dharman
Nerth Tripura. &gartala.ag viszon, P.O.Dhar-fn.anagat.
6, Mr M,Chanda, Advecate,Gauhati High Ceurt,Guwshati,

7. Mr,S,Al, Sr.C,G.S C., C.A.T,.,Guwahati Bench,

' SECTIONg{ib 11%0;?77/6
o 4@@/"’




Armnexure=10

To

The Director Postal Services,

Kohima, Nagaland.

Sub: Representation in terms of Hon'ble Tribunal order
dated 9.12.96, passed in O.A. 282/96, for immediate
paymentd of subsistence allowance e

Sir,

Most humbly and respectfully, I beg to state that
vide your order under Memo No. B-444, 4 .8.94, the under
signed was placed on suspension in exercise of power of
conferred by sub rule 5 (1) of rule 10 of the CCS(CCA)
rule 1965, in the said order of suspension it was stated
that thevorder regarding subsistence allowance would be
issued seperately in favour of the undersigned, but un=-
fortunate} no order of subsistence allowance has been
issued by ax the authority till date . 1In this connection
it may be stated that the suspension order was communicated
to me at my permaneht home address at Imphal while I was
on leave at my permanent residence at Imphal, therefore I
had fallen sick at my residence at Imphal at the relevant

Qﬁ time when the order of suspension was communicated . How-
1V ever, I expected that my subsistence allowance would be mzsid
paid to me in terms of order dated 4.8.94, but surprisingly

\o
§§§§H no action was initiated either by you or by any other depart-

¥§§ - mental authority. I submitted representation dated 26 +6.96

<§§i§%i§

for payment of my substence allowance which was addressed to

to you for payment of my subsistence allowance and the under -

signed also submiited reminder dated 27.09.96, but even then
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Annexure =10 (Contg... ./
then no action was taken for Payment of subsistence alloyance.

I also regret to state that even my representation have not

been replied, I also beg to point out that I have also enclosed

necessary unemployment certificate alongwith my representation

to facilitate the bayment of subsistence allowance but 4o no
result.

In this connection it may further be stated that the
? chargesheet was issued only on 27.07.95 ana pre liminary enquiry

1alleged vas to be held on 16.10,96 at Dharmanagar without releasing
|

Ithe subsistence allowance, and the Same has been decided expertee
?and I could not attend the Preliminary enouiry due to financial
!iardship and the same was communicated to the enquiry officer
i-well in advance.

I also further to inform you that I could not
%ttend the regular enquiry which was held op 11.12
|
i
12.12.96,
|

+96 and
because of financial hardship to maintain myself

{ithout subsistence allowance . It is more then tyo years that

he subsistence allowance has not been paid to me and others.

b

i Therefore I would further

Telease arrear of allowance as well as current subsistence gllg-
| . R

Wance .

|
I
t

like to request you to

This representation is submitted in terms of Hop

'vle
T%ibunal order dated 9.12

96 passed in O.h. 282/96 for your
k:f?n d consideration . |
Detted 30312.96 Yours faithfully,
v .

Sa/-

(SRI SuJ. SINgH )
E A «3.P.0s, Kohima
| (U/S at vill & P.ge.
@ Mongocngei, Imphal

Con‘td.-. .
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Copy to ¢

The Postmaster, Kohima He0e« As already informed

he is requested to make recoveries of HeBeA e« and
Geleds from the subsistence allowance. Upto date

certificate of unemployment is enclosed herewith.

sa/- 30,12 .96

( SoJo SINGH )
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CEPLER OF 99 I DERC G UGB BUGPAL umwam !
NADALAND 4 KOUEMA ’713’1()01» )

N-C):B‘J,/Dimc/ilsJ.tsingh. -Dtd.‘KO:h"im the 22, 1,97

To,
’\o(/ Shri,s. J.84ing h(
ASpos. Kohima u/s)
A /(’/‘3 Vill PO, Mangsangad.
o

Via.singjamg Bazax. BO,
Imphal, Manipur,

Subs 959&9.}...9&%92& tence ..e.l..%.széfl_--

‘With reference to your letter no nil
dtd' 26-6-96 m the above mentimed subject, it .

ls Intimated that the ”Subsustahce allowanoe waa
sanctioned vide ‘memo of even no dt:d 29.8.94.

A33(\a3
— of Pcut.al Se:vicea
ﬁagalmd. KOh:lma -797001. S

2T
wetT e
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Director of Postal Service
Nagaland KXohima =797001.

No «.B1/Disciplinary/S«J . Singh
Dated, Kohima 5.3.97

To

Shri S« Singh J

A +S.Pe0s Kohima (U/S)

Vill and P.0. Mongsangei

Via Singjamei BaZar S$.0.

Imphal, Manipur.

Subject ¢ Grant of subsistence allowance regarding

with reference to your representation dated 7.2.97 and
CAT direction order no. 282/1996 in memo no. 25 dated
1197 on this above mentioned subject, it is to inform
you that subsistence allowance was already granted vide
this office memo no. B 444/1I1 dated 28.8.94 with headquarter
fixed at Kohima vide memo no. B.444/ dated 4.8.94. You may

therefore take the payment of subsistence allowance from

Kohima HOo
sa/-
Director of Postal Services
Nagaland $: Kohima - 797001.
Copy to c

The postmaster Kohima H.O. for information .

sda/-
Director of Possal Services
QQ\?\/ Nagaland :: Kohima =797001.
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To
The Director of Postal Services,

Nagaland,
Kohima =~ 797001 .

Sub?¢ Drawal of subsistence allowance .

Ref: Your memo no. B1/DISC/S.J. Singh,

dte. 22+1.97,
Sir,

In acknowledging receipt of your letter cited above
on 6.2o97 I would like to inform you that a copy of the sanctlonf
memo dated 29.8.94 was never delivered to me till date, and as
a result several reminders were issued to you and even I had to
approach_the Honourable CAT, Guwahati. The fact of non-payment‘j
of the subsistence allowence was also made known to Shri AR.
Bhowmik, 3.P0s, Dharamnagar and Bncuiry Officer who in turn
made aware of the faet to Shri D;Co Deb, Bresenting Officer
vide Daily order Sheet dated 16.10.96 and 11412.96. According
to the Daily order sheet dated 11.12.96 it is clear that the
fact was brought to your notice by the said P+0. and the reasoﬁs

for non =-payment of subsistence allowance was not known to him.

You are once again requested to send a copy of the sanction

memo to me at an early date.

o®]

Secondly, it is to mentim hhét Jou were redquested .
several tlmes for the issue of review order with XERLXRREREive
reétrospectlve effect according to the rules, but so far no
response is forthcoming from your end. Here it is also to ﬁentiqn

that there was no occasion on oy part for using dmkiwvax dilatory
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Annexure - 13 ( Contd)
tactics in the process of the case, and as such you are
reQuested to increase the subsistence allowance 10 25 percent
of the original rate from the begining of the fourth month
of su.spension-

Iastly, it is brought to your kind notice that I
and my family members are at the jaws of death of starvation
for non-releasing the subsistence allowance for more than 2
long period'of thirty months. Hence you are redquested to
use your good offices so that I may be in a position to defend
myself of the charges by giving an opportunity as defined

in the rules and z¥g procedures.

dbe 72497 Yours faithfully,

sda/~
( SJ. Singh )
A S0 0Os Kohima Div .y
(U/8) at Mongshangei
Via+ MU« Sub=-0ffice
Copy to s Imphal=795003

1 The Postmaster, Kohima $.0. 797001,
He is redquested to remit the subsistence allowance by
Me0« and if necessary the commission méy be deducted
from the total amounte An up-to-date certificate of
non-employment is enclosed herewith. He is also reques-
ted to intimate the undersigned the date of receipt of
D.P.5. Kohima memo no. b1/DISC/S.J « Singh dt. 29.3.94
by his office.

2. Shri AR Bhowmik, 5.P«0s Dharamagar (I.0) 799250, for
for favour of information «It refers to dis Daily sheet

order dt. 16.10,96 and 11.12.96.
sd/-
SCJO Singho
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DEPARTMENT OF POSTtINDIA
OFFICE OF THE DIRECTOR POSTAL SERVICES
NAGALAND i@ KOHIMAs797001 -

Mem0¢No.Bl/D1 ciplinary/s JeSingh

Dated.xohima the 3-3-1997,

3 whereaa shri. s.J.bingh.ABPOa.Kthma was placed
under suapension vide memo No.B—444 daﬁed 4~8~94. He
~ vas granted subsistance allowance vide memo uo.B-444/
' PL-II dated 29-8-1994,
. N F#

And whereas 1t is learntjthat Shxi.85,J.,Singh
has not been attending the oral inquiry being condu=
cted under Rule-14, The delay in not finalising the

L' ; case is therefore, directly attributable to tha
\\, ¢ charged official,
\ N q’] Therefore, the undersigned in axcercise of tho
\7 3 ( (@rs conferred under ruke Fﬁ¢53(2)(11)183ue the
K following otders to have immediate effect,
\ N T .
it , The subsistence allowance of shri.8.J,8ingh,
\ Q'\‘ . ASPOs,Kohima(u/s)granted vide meme No.B-444/1I 4t, A 3
’kl \ 29-8-94 is hereby decreased by a auitable‘amount
NV

not exceeding 50% of the 1n1t1a1 subsistencn allowanoa.'

S I T T -
He will be entitled to compensa&oxy alloWances -
- admissible from time to time on the-paEisfolipayiog- .
\)\\[// whith'he was in receipt on the date of his suspension
subject to the fulfilment of other conditions laid

down for the drawal of such allowances,

No payment shall be made unless he furnishes
a certificate that he is not engaged in any other
2muloyment,business,profession or vocation, -

.
5d/=-
(FeP SOLO) o
Director Postal Services -

Nagaland,Kohima {
Copy tog- '
1, ‘the Postmaster,Kohima .0
2, The DJA(P)Calcutta,
3, rhe official concerned.

4, - PF¥ of the oificial. _
S The CPMG,N.E.Circle,Shillong v.x.t
case file mark.Vig/5/2/96-97/caT.

(F.P.80L0) ' ' §
Director postal Serxvices ;
Nagaland -+ Kohimas
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Sub :- Deniezl of Houge RPnt Allowance while

: v+ ¢ .. . under .9U$p?ns:]i'?;n-i,i P A '
© Ref 3= Your coffice file ‘markad ‘staff/109-10/98 "=
and D,.P.S. Kohima, riln marked B- 1/Disc/ ;
5 3 .Jinghn ’
Sir,

“1')‘;

I have the honour: to‘apprrach.you goedzseif'uith v
the: follouing facts for favourof kind perusal-and fayourabla * -
orders, - - S B TR TRV T sy
T D I T T T S SN PARNE P
(i)‘ " iThat I was placed ‘under suspensi*n*uhile on” caguyaleiits

leave at my homé toun at Imphal vide DP'S Kbhima momo No. B-444
dt. 4-8=94,

¢ .

(11) - That I uwas occuing a govermment:quarter-at-Kohima in.

the designation of A. S Pos Kakima. sub-dlvision which wags Wit}
spnciflcally attachad iwith. the said poste riber sonty 1 ey sy

- - HE E P f .~ ¥ : ‘ s
. T R T S N FO f R L A ST

e(iii) That'as: the said: quarter was+attachad with the specific

poatzthe authority alloted; the:quartet . to .different incumbeptsm:
from the date of ﬁy'suspensionatiiludaxe;,thesfagt of which can
vory masily he varified from the office records maintained in

the office of. the DPS Kohima, -~ « «v 15, ooy 160 mg tamiond

Yy . ERTERY S AR TR SRR o S SLANE PSR & S FIE COE SIS TR S S s WL R P

(iv) '’ That T was quite susprised”to lsarn’ the fact thatths

'DPS Kohima' denied and ordeted thé post:Master Kohima“H. Q nhet

to allow to draw and’disbursefthe HRA entitledr tn me ., R
N B N B S S ST LS SO S SR R LR VAR CN

'(v) " That'1 humbly épproached“thp Dps"KBhiﬁa with'a rébrﬁannir
tatien, dt. 10-7-97, so that my legitimate”¢laim of ‘the' HRA

: “ ‘ ¢« e ,3;,/ A
‘ Crntde..2/~



B )
LI S8 B
4‘7 - T A
- . . . i Aot
N A . A .
* T

, H

’1 -2 - PRI |
/d ’ e -, £
,,._':3,' ’ L i 'g\ o [{‘“A_.‘ ‘. "«;" - : ‘;::
. might be diebursed from the dats of guapenaion. But unfortunatily -Zt
the.ORS Kohia peesed. an. ordeF pids hie.0ff1s%,n0ma No81/plac/
SedySinan g ke 23:7: Lﬂ"mi"hote,émwommmm v Annaxuse A') 1
ataﬁi qg. q%t } did nat, sur:andar the quarter and that 1 left %]
. “‘ & ) Rt
stutinn uithout permlaaion. _ . _7“‘ L 'ﬂég
(vt} s tan o grdevat ag? yinding ne Juation 5 have cot ne e

A ixed - ;
Cad) 1o, Thak,my e admyar sars uhile undef, syspanston vas flxed - .

. at Kohima and, in %Pi Q of sanecahiﬁeque ts . to, CQan t a hea ‘Rfﬁ&

Sy
,

Y R AN IS ¢ Dt“;'. ;*‘g n:! :dem-‘ll tFa 2300} t i .

) ohima rsjected a re uee 8. :

quﬂ?&&?f:tt:ﬂit‘ sxv‘?,,ﬁ%%a %")w s'sﬁ‘“ g"‘ 5 q . ‘ ;
(vii)  That I am still draving my suhsistance allowance from '~%
Kohima H P regularly although 1 am not. attending the office as
Untad & .

& govexnmant gdrvant under guspénaion docg not raquiro to.attand A
the office e ¥eitra ¢éi hfw!‘y‘:~=f:

(ii1) Lastly 1 appreached the DPS Kohime with s humb la tepre- i
séntation dt, 8-5-98 ‘TAqueeting him to e].‘lmwm ctso drau. the JHRA as’ !
‘admissible under the rules, But unfortunataly;tho'0P81Kohima"
tock his saariier stand and denied my legitimste claim vide hs
memo; No,» BI/D leciplinary/s. J.uingh/II dt, 19-5-98 (a photostate

e
e

oopy of.ﬁh%% smsupis\,wpclosed ad Anne xure B)¢”‘*“ Pl ;f' L
T™h? Bnat Paster Trs‘éﬁf N’?P" ”"“ Eren Aol "‘Mﬁ l;‘
(1x) Thamﬁgxuasaeupp@ednto vacate the quarter as it was .

apncifically attached uéth the post of As Poa Kohtma, and thgt

my . hBBOQuartere during suapension uaa at Kohlma whigh’ is a hill
. i‘ﬂﬂ'&q”ﬂ ety ol

atation aeg ue i Eﬁ a }nag}fied citg uharagsthif‘usntxal 9°V°tnwentl“'”:
remants are drsuing H“;bit “ppesre that. 'the dactaton of the: 0P8, ey
Kohima is quite contrary to the' 6.1, M, p., 0. M, No. £, 2(37)-E pﬂa
C-11(8)/67., dt. ‘the 24 th Jeptember 1966. inaa,tgd a8 para’(s)’kv)
 of. Govanmvnt of India'a nrders balau r R (53(1) Ui ety
. , k843 Fatagh ).rfq,em L:'m

(x) That ycur honnur ulll acrept; thgnvid *tﬁgg wsp,.,mg,,t K '4.'_
servant under suspension is entitoed fn the subslatance" allgqag
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DEPARTMENT AF FOST: INDIA

OFFICE OF THE DIRECTOR 0OF POSTAL SERVICES
MAGALAND: KOHIMA: 797001,

Memo No.B-3/Disc/3.J3.Singh
Dtd. Kohima the 27.11.97.

In this office memo of even no.dtd. 11.8.23 Lt was
proposed to hold an enguiry under Rule 14 of CCS (CCA) Rules 19605
against Shri. 8.J.8ingh, the then ASFO’s Kohima Sub-Division. A

atatement of articles of charges and & statement of imputation of
misconduct or misbehaviour in support of the articles of charges
and a list of documents by which and a list of witnesses by whom
the articles of charges were praoposed to be sustained were also
enclosed with the sald memo. ;

Shri.8.0.81ingh  was Qlven an pportunity to  submit
within 10 days of the receipt of the memo @ written statement of
defence and to state whether he desires to b heard in person. '

Statement af articles of charges framed against Shri.
G, J.5ingh the ther, ABFD' & Kohima aup~Dn. is as.under:-

ARTICILE-T

Ghri.8.J.9ingh while working as ASFO s Fahima Sub-Divn
Fohima during  the pericd from E50,7.91 to Z1.7.94 failed to
send/esubmit  the fortnightly diaries and the monthly summary of
inspections for the periods from 1.1.94 to . 31.7.94 in  violation
of the provisions contained in Rule 292 and 293 of P&T Man.Yol.-
VITT  (3rd addition, 2nd re-print) and a&lso violated Rule 3 (1)
(i) (ii) & (iii) of CC5 Conduct Fules 1964 . -

ARTICLES-TT

CG8hriLS.dugeshwar Bingh. while working as ASFO’ s
Kohima Sub-~Dive Kohima, from 30.9.91 to 31,9.94 has shown that he
carried out the inspections of 78 Fast Offices during the year
1993 in his forthnightly diaries submitted to Director FPostal
Services, Nagaland Kohima. But Fee did mot submit sny  ihspection
reports of the above 78 (seventy eiqght) inspections he had
carvied out in contravention of Rule 300 of Fot Manual Vol.-YI1I11
(Zrd Edition-2nd reprint). Thereby violated fule 3 (1) of CCS
(Conduct) Rules 1964. '

o©1
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Shhe violatd

ARTIC

Shrd . Bad.Bingh, ‘while working = as Assistant

SBuperintendent  of  Post 0ffices, kobimna Gub-Divn  Kohima w.e.f

ny

WO L.91 0 to B1.7.94 failled to enquire the case of  excess cash

_ B . B0 during the period  from  18.7.94 to
. &lthough  the matter of @lcess cash retention by Sub
wr Fhelk 80 was reported by the Fostmaster Kotima and  the
said Shri.o.J.58i000 was directed to make immediate enquiry by the
NDivisional sad.  But Shri.S.J3.5ingh did not carry  out enquiry
into the case which led to a fraud at Fhek 50 and thereby attract
o of Rule 218 of Fostal Manuwal Vel.-Y  and Rule-130
(2)Y (i) of F&ET Manual Vol.~-VIIL. Thus showing laclk of  integrity
Jack of devotion to duty and unbecoming of o & . Bovt. 8Bervant,
therehy infringed Rule-3(1) and 5032) (i) of CCS (Conduct) Rules,
19464, ‘ ‘

29,7 .9

ARTICLE~TV

Bhri. 8. Jugeshwar  Bignh,  while working as ASFOD s
Kahima Sub-divi. Kohina during the period from 20.9.91 to 31.7.94
drew the pay antg allowance of EDDA & EDMC Lorgmatra  BO under
Kiphire S0 by putting false signature atf Shriu.Bangtam EDDA and
amt . T.8lemba  Sangtam,  EDFC Longmetea B at Kohima H.FLO0 0 after
identificaticn of the bills by the said Bhri.58.J.8ingh &8 on
a7 94 and toek the money and thereby attract infringement of
Rule-3(1) (i) of CCH (Conduct) Rules 19464.

The charge sheet wag  served to 5hri.5.3.8ingh
threough the BFQ' s Maripur Division, Imaphal. The same  WAs
Feceived by Bhrdi. S.0.8ingh on 12,1090, ShriL.Bingh did not
submit  any defence wesentation or  submission  against  the
charge shest,  Therefore, Shri. LR Bhowmick the  then SFO s
Dharmanagar Division was appeointed as 1.0 to conduct the oral
inguiry report, the charged official dig rmot atternd the dnguiry.
However. on the ba : of documentary and oral  evidence adduced
during the inguiry, the 1.0 concluded that atl the above charoes

evelled against Shri 8.J.8ingh are proved.

A copy of the inguiry report was supplied to the
charged official inviting his representation or submission within
1% daye vide this office memo dated 19.8.97. In reply, the C.0
asked for a copy af the charge sh - which was already delivered
re him  earlier. However, photo copy of the charge sheet was
supplied to  him  again on an o a7 The same was received by
Shri.8.J0. 800k o 310,97, Shri . S.d.8inoh has not  made. any
representations o submission within the stipulated time of 135
dave on receipt of the memo.
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i I have gene through the charaes frém@d'againgt the
wmald uhr.“a,J,nin“hp Lhe, nepont. ptitha i knquiryt . officer very
carefully. Foure.acticles ofif.aharges fwere/framed  against  him.

The charges in. brief ﬂf@uLh&U%ﬂhYlﬁQJjWSJﬁﬁhlhﬁahled to submit

Fortniahtly diaries. fogrthgtpeciod. from 1.1.94 to 31.7.94. He
Was. reminded apvpral times te submit the diaries but thpre was no

reﬁpmnam frum him. The second charge was that he failed to
Csubmit the IRs of 78 FPO's which he hadwqhodﬁ as lnGppcted in  his
diaries in 1993, Though the off:(@% W E Eho?Qfm% inspected,  IRs
‘were  not recelved by ‘Divisional ™ SQffin e, nbhr;.m.J.Slngh vias

repeatedly asked to submit the IH%N-*Hmt.h@idadanu+wpay”§ﬁv heed
to  the instructions issued by D.0-andidid notieubmitOIRs the
78 Offices shown as inspected in his viaries. The thrid article
af the charges against Shri.5.J.8ingh is that he failed to
ingquire the case of excess cash retained by 5FM, Phek 50 during
the pericod from 18.7.94 to 29.7.94 though he was directed to make
immediate inguiry by the Divisional Head. Shri.S.J.Singh failed
ta conduct the inguiry of escess retention of cash by the SFM,
Fhek as a result of which a fraud amounting to Re.l08106.24 was
committed by the then 5FM Fhek 80. The forth article of charges
i that Shril.8.J0.81inokh  is alleged to bhave drawn  the pay and
allowance of the EDDA & EDMC of Longmatra BO i account with

o Kiphire 80 by putting false signature of the ED Staff on 29.7.94.
IR C It has been established that a sum of Re.2955/-~ and Res.2297/~
“; L. fxe L) the pay and  allowances of  Shri.kK.Sangtam EDDA and
e Smt.T.Alemba EDMEG, Longmatra BO respectively was  drawn by
T Ghri.S.J. 58400k on 29.7.94 by putting false signature of the two
E;if ED Qfficials in the pay ralls. Therefore, all the four articles
i.gﬂ of charges against the official have beon proved.

A%ff;' As  the charges against Shri.5.J.8ingh did very
0o serious  in nature and he is partly responsible for the loss of
. Govt. Money amounting to Re.1,13,408.24 he is not fit to be
i retained in service. I agree with the findings of the 1.0 and
Lo hald that the charges levelled against B8hri.S5.J.S8ingh are
A established Shri.S.J.58ingh was given adeguate time to refute the

charges and establish his innocence. Rut he failed to do so.
Therefore, considering all aspects of the case I am of the view
that the ends of justice will be adequately met if Shri.S.J.5ingh
‘ is dismissed from service. : '
P ORDER
Therefore, §  Shri.fF.F.8clo, Director of Postal
Qarvices, Nagaland,., Kohima and the disciplinary authority hereby
crder  that Shri.8.J.8inoh ASF (K) Sub-Divn (u/s) be dismissed
frrom service with immediate effect. ’
|

{ F.F.80lo )
Director of Fostal Services
Nagaland, Kohima-797001.
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ﬁhrjaﬁnd,ﬁinnh« GF (k) 5nb~Davn (u/s).
The Fostmaster huhxmm HO for n/as
The DA (F) Cal. (through F.M. Kohima) .
F/F GR of the official. - S
Bpare.
»*F,hllm
, Directar of FPostal Services
_— Nagmland, Kohima-797001
‘}4‘ ) N
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_.DEPARTMENT. OF POST '
HE POSTMASTER GENERAL: :N, E. CIRCLE
SHILLONG-793.001,

££/109-10/98, Dtd.at Shillong,the O1.04.98.

ORDER

Shrer——_ e - -

Gone through the appeal dated 30.01,98 of

Shri S.J.81i
imposition

order No,RB-

2.

Rule-14 of
5.4, Singh d
Fortnightly
his failure

his failure

excess cash
drewing the
8.0, by put

“appellant 4

receipt of

appointed I
enguiry aga
pcrticipdte
conducted e
A copy of t
submitting

any represe
other relev
Services, N

trom servic

3.

against the
Division, I
points -

ngh, Ex-ASPOs, Nagaland Division against the
of punishment of dismissal from service vide
1/Disc./S.J.Singh dtd. 37.11.97.

Shri S§.J.Singh wasvproceededtégainet under
C.C.S. (CCA) Rules, 1965 vide Memo No.B-1/Disc./
ated 27.7.95/11.8.95 for his failure to submit
Diaries and Monthly Summary of inspections ’
to submit Inspection Reports of 18 Post Offices,
to make immediate enquiry into the matter of
retention: in Phek Sub-Post Office ., and for
pay & allowances of EDDA & EMMC of Longmatra
ting false signatures of the incumbents. The
id not submit any representation after the
the charge sheet. The Disciplinary Authority
nquiry Officer and Presenting Officer. The oral
inet the appellant was initiated But he did not
in the enquiry. As a result, the enquiry was
X-pérte and the report was submitted on 13,8,97.
he enquiry report was sent to the appellant for
representatien if any. Howevei, he did not make
ntation. After taking the enquiry report and
ent factors into account ; tbe Director Postal

agdldnd Division imposed punishment of dismissal
e.

Now, Shri s, J Singh has submitted an appeal
punishment ‘imposed by the D.P.S., Nagaland
n his appeal he has made mainly the following

Ty,

Contd. o0 2/‘-



o4

(id)

(1i1)

(iv)

(v)

(vi)

™M

.2/

That the appellant was put under.suspenslon on
4,8.94 , but he was not paid subsistence allowance.
Even though he’had communicated his inability to
attend enouiry due to financial stringency on
account of non—payment of subsistence allowance '
the Inquiry Officer conducted enquiry ex-parte.

That the prosecution witnesses did not turn up on
the date fixed for their examination. As a result,
they were not examined by the Presenting Officer
before the Inquiry Officer and the charges were
taken to be proved against the appellant on the
basis of facts and figuree without any corroboration
from the Witnesses.

That the punishment order issued by the Disciplinary
Author ity does not indicate thelapplication of

mind by the said authority as the order merely
re-produced the a:ticlea of charges without any
substantive reasons given in'support/of the decision
taken. ‘

That the appellant had submitteéd Fortnightly

Diaries regularly for the period he was on duty
and was not aware where the diaries were kept in
the Divisional Office, o

That he had submitted all the Inspection Reports
in respect of the Post Offices inSpected by him
during the year, 1993,

That he had not received the letter dtd. 29.7.94
containing the direction from the D.,P.S.,6Nagaland
Division, Kohima to visit Phek Sub-Post Office

on time for which he did not pay the visit.

Contd. . 9I3/"‘

JREE R —
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(vii) That he had identified the signatures of EDDA &
EDMC of Longmatra B.O. on humanitarian ground for
enabl ing them to draw their Jallowances for meeting

medical expenses, |

4, I have gone thrbugh the appeal of Shri S,J.Singh
and all the relevent records. I want to record my observations
on the first two points raised by the appellant about the
conduct of oral enquiry which has obvicus bearing on the

proceedings. and punishment order,

(1)

(11)

S.

‘matter.Without going to the

It was seen from the records
was put under suspension on
allowance was sganctioned vid
dtd., 29.8.94. The coples of
to all con¢erned including t
due to unauthorised absence
Headquarters after his suspe
received by him , which led
subsistence allowance, The a
a petition before C}A.T.,‘Gu

of subsistence allowance by
stage, it is suffice to note
receiving subsistence allowa

holding of oral'enquiry.

that Shri S,J. Singh
4.8,94) The subsistence
e*Mémo No.B-444/pPt,11
the memo were endorsed
he appellant, Apparently,
of the appellant from
nsion, the memo was not
to non-receipt of
ppellent hed also filed
wahati Bench in this
reasons for non-receipt
the appellant at this
that he was not

nce at the time of

Records also indicate that the prosecution witnesses
did not -appear before the Inquiry Officer. It is

__—_—____———n—————_—' .
insisted andrensured as the

not understood why their presence could not be

witnesses were the

employees/agents of the Department,

e .

The fact needs recognition that the uppellant hid

{

not received subsistence allowi;?e regularly which could have

sffected his financial position

that he could not attend the oral enqui

problems arising out of non-receipt of

The pﬁea of -the appellant

ry due to financial

subsistence allowance

has sod;;mefit. Similarly , the failure to ensure appearance

of ‘prosecution witness before the 1.0,
inadequecy so far as presentation of prosecution case is

appears to be an

concerned. Taking these facts into consideration , I, 5,Samant
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Postmaster General , N E, Circle, Shillong‘, do hereby
P set aside punishment of dismissal of! serviceiimpoaed vide
D.P,S,, Nagaland Memo No.B-l/Disc /S J, Singgﬁdated 27 11 97
and remit the case back to Disciplinary Authority for

de novo proceedinqs from the stage of appo;ntment of

*Shri S,J.Singh will be deemed to be; under suspension

from the date he was dismissed from. service in accordance.
with the aforesaid Memo of D.P S., Nagaland The appeal
dated 30. o1, 98 of Shri s.J. Singh stands disposed of.,

S STT) |
Postmaster General, :
N.E Circle,Shillong~793 001,

“//ori S.J.Singh , : : '
Ex-ASPOs, Nagaland Division. C
c/0 D,P.S,.,. Nagaland Division, , L
KOHIMA. I
Copy to:- - . Co '
. . . 'l.
1. The Director Postal Services, Nagaland Division'
Kohima, R f*i”i’ff‘fé“ﬁ .
B BN
4‘“

Inquiry Authority to inquire into articles of.. charges.-wf?””’lfy

il i

e eme s Smre
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. " DEPARTMENT OF PO3TsINBIA = .-
//fFFICE OF THE BIRECTOR OF POSTAL SERVICES .
sl ‘ ‘

KOHIMA ,,.797001,, NG

Memé no; B1/Blsciplinary/3 JkSiﬂgg/I.w
ated“KOhhma a.s 98; jw ;g

?.hri S. J.S:mgh Ex—A'BPOs Kohima 8ub -l'a)vn was inpOged the punigh-
ment of digmigaal from service‘vide thig,of';ce memO{

3‘1 S it %
. . s "'..3 i / : :
Shri 3. J;?mngh hag gubmitted an appeal againgt,the,punishmaat

1mp°ged by the under gsigned. qubeequent to the appeal tﬁngMG, NE circle

3hillong has dispoged off and remit the Qage back to the unde:signed
for denovo proceedingg.

R0

ti B R '_"\‘« o ;,:

81/5, J.Singh 8td. 27, 11,97 : - C N %
it \ . é’

T
e
PUSRE

N AN

Now. therefore the Official. snzi S. J.smgh will be deemed

to be under gue,-pengioﬂ from the date he wag dismissed from gervice in

| ﬁ.,{ T T ey acCOrdance with this office memo of even o
o _f'..'.é't-:d‘27;'1'1:97';“ o

£0 be drawn and digburqed in fiavour of the official .at the rate adnd s~ ok
ible to him prior to igsue of memo dtd 27 11 97

> R

. s oo LD

] oo A S ,... Q £'u;:g
SO (FPSOLO) non
T (Eirector‘of Postal serviceg)*

| Nagaland ¢ KOhima .-797001.
COpy tor- b RN ol

ey, e .
S .

(l):The Pogtmagter KOhima HO for information and n/action %

Vi LT e e T ¥ :. ( h‘g

, (2) The B.A. (P)Calcutt:a (Through the p.,n Kohi.ma HO)
J43) sShri S, J.Singh, Ex-ASPOg Kohima Sub—ﬂvn village and 4%

Mongangi,via Manipur Univergity I«phal -3

N
D

%{U“’ . Director of Pogtal ervicey
) : Nagaland 3 Rohima =797001.
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. - % N DEFARTMENT ‘OF FOST; INDIA . - A
b« Y3/ .- OFFICE OF THE DIRECTOR, POSTAL SERVICES ' | .~

r . NESE NABALAND K OHIMA -7970001 : 'D&/\?& -,
Vo s SR b .2 bI/stc1plznary/ 5. J. Singh/II
SRR A R 0 DtdyKohima the 28.4.98 :

} ' - [ o o ' . ' ) . ~ ' ’

3 : | ORDER C ~

R CLT Nhere' as - an inguiry under Rule-14 of the Centﬁal Civil
',qervades.( tlassification, control and Appeal) Rules 1964,15 being
held agalﬂst Shri 8.J. angh "E#~ABF0s 'Kohima Sub Division - ‘Uss8.

) And: where. as the -under51gn=d cons1deps that &
I prasentxng lofficer should be: appo1n€éd to present on -’ behalf of:
g , the under51gned the case in support of the articles of charges.
P - . Now,therpfore the undersigned in ‘exercise of the
i Lo . fpawer: conferved by sub-rule (3) () of Rule. 14 ot the -said rules,
L -* “hereby appolnts Shrii ;Mde Qutubbud1n . ASFOs,Kohima  Sub-Div ‘as.
i presentlng folcev - . . ' - T
i,. IS T ’ . -, y ' . ..' ." .‘. AN N - . .
L R <, . . :
; o ‘ el LI . g ’ . - 'i," - . . ] . Sol — ' --.‘ - o-‘ ) .
o, T oL R o ' (F F.Solo) : ,
A ' o Lot - Drrectnﬁ-of'Postél'Services'
oo - . _ "* NagalandjKohima=797001. .
# T o ' ¢ oL L .
| o Lopy tu :~"' . o Tt f‘
N . L ”, A - * ' PR - . ..
i : 'f_‘5l, 8 ri Md mutubbud1n,ASP05 iuhima Sub Div (Fresent1ng offxcer) ‘
b o Shiris K.R.Das, 5F (HQ) (Inquiry officer) o .
N i SRR Shirtd S I.qzngh Ex~ASF0s Kohima Sub-Div, U/S,vgll % PO
- . angsmngd via Manlpur universxty,lmphal 3 ,
i :;- ‘v B “ .' \-\~. . ‘- s T - . . ' . - f‘.-
. . ' -‘ . ‘. T K _\ , i . . < . . . ‘
U v e
Co e e T el ,
{ : e LY L ot . - ,
f ' _Directdﬁ'of'qutal Services -
- ' Nagaland;Kohima-797001 '
R . ’ N !
!. 1 ,t R N

-
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ANNEXURE-20

Daily order sheet of rule 14 inquiry case against Shri
S« ¢ Singh Bx-ASPOs, Kohima held on 8¢9.98 and continued Q
upto 9.9.98 as under -
Date and time 8¢9.98 t0 9.9.98 at 1400 hrs and 800 nrs
respectively.

Vanue 3 0/0 the ASPOS, Kohima.
- Present ¢ (1) Md. Qutubuddin, ASPOS and P.0.

(2) Shri S« Singh CO.
the orgl inquir is held on 8.9.98 and continued
t0o 9.9.98. Both this C0 and P.0. are present in the incuiry.
The P«0. has produced the lighed documents to GO who has

inspected them and the documents are brought to records angd

: eﬂlited marked as 3'1, S"2, 3-3, 3'4, S"'S, S"6, 3'7, 3'8,

3'9, 3'10, 3'11’ 8'123 8“139 3-149 3-15, 3'16) 3-179 S"18,

- 8-19, §-20, 8-21 and $-22.

The CD has been examined by the P.0. to daye. The

- 00 has no witness. He has also orominated Mrs. T. Amongla

APm, Kohima HO for this defence Assistant+ The CO has redqueg-

_ ted to me to day during inquiry for supplying of Photo copy of

3 (three ) written statements i.e. EDDA, EDMC, Treasurer who

are the witness. The CO may take extract of these documents

he may take the photo copies.

| P

&éba; The todays proceeding is hereby adjourned and the

‘next date of hearing for evidence of witnesses will be fixt

#Nd communicated to Co.and RO amdx¢ in time. Both the P «0.

and Co have been reduested to present the inquiry in the next

‘pearing, without fail.
|

iy

] Sd/- ( K.R. DAS)
geopy given to ¢ I.0. & SPOS

"1+ Shri S.J. SINGH €O, (2) Md. Qutubuddin P.O. Kohima

i
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ANNEXURE ~21

Daily ordersheet of rule 14 whxmk inquary case
against Shri SeJ e Singh Ex-ASPOS, Kohima and Division held on

| 15.10.98 as under 3~

15410.98 gt 1400 hrs.

1. Date and time

2. Vanue 0/0 the ASPOS Kohima, .

L 1)

Be Present (1) Md. Qutudbuddin, ASPOS ang P.o.

(2) Smt . Angmola
De fence Assistant
(3) Shri K. Sangtam EDDA
Yongmatra B.0.
(4) Shri A. Besu Mao
Ex= treasurer
Kohima H.Qe

(5) Smt. . plenpe
(/0?\’

Sangtam
“

\09/ EDMC, ILongmetra Be0.

J
}\;\X&\ ?sgk Noth the P«0« and defence Asstt . have been present
) |

in the inguiry to day before me. Shri S« Singh the C.0.

has not attended the inquiry .

The date of to day's oral inquiry was fixed as per
tne convenience of the C.0. Shr:L Se . Singh Bx-ASPOS, Kohims

but he failed to attend the inquiry.

All the witness of attended the inquiry before me
and they have been examined and recorded their depositg-on
of evidence in presence of the defent assistant who has been

, attedned in the inquiry but she could not crossed the witnesses.



1.
5; 2.

l 3

Annexure = 21 ( Contd )

Both the P«0. and the depend assistant have been

|
!
i, Hence, the indguiry is hereby concluded to day
|

sa/-

asked to submit their written brief to me within 10 days.

( KG-R . D&S )

Inquiry

| Copy given to :

?oo‘
Shri Qutabuddin and SRPS ( HO) Xohima.

Smtie. Te Angmola, Defence Assistant .

Shir Sed « Singh, CeOe and Ex. ASPOS.

15.10.98
Officer
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OFFLCE GF THE DIRECTOR UF POSTAL SBAVICES
MA@&LMB + KOHIMA 3 797@91

Ho.£)/Rule 18 Zﬁqﬂ‘ig}l/ﬁ;d, Singh - ntd.K@hima the 24, 0,92
To,

Shet 5ida S‘»ﬁmh - -
Egmﬁ&w‘i,m, Lﬂhim& ﬁmh»@‘lm U/Qo : ' 2
at Vi1l & P.C, Mongsenga, -
V&m Mmipmr %&v&mity

a?i-aé" :“: sl

Subve  WBISIR w Wm b:uf?’ 3:21: ) RILE 8
, W&MM m, : “ §

& copy of the written lbriel m r/o ﬁula M tnquxry
: caw dtd, u.m.% mbmzttw bv the PO Md &mmam. AB?G:.
" Kohtma Wb bhwa, o Kohlma 48 sent hw alehq with the dafly *
.. order rshmat and pmmedmg held on 15.)@ 96 are sent hW/w, 5.1

(397
1N

. - Yo are m@ms:’tad please anmge tu submit your
writton brief by your defenca aasistmt within 1o days of
mmipt of thig &etmr.

1. Faelogure *'(‘4)

| | T (R, D s )
¢ G@J) ' ?Juzmt of Pm.t Q€fices & 1.0,

g ‘ | _Ko}xmn
o J/ o | ‘

K




L9 ARTAIRT GF posTS 3 INOEA
G/ THE ERREGTCR OF POSTAL SEMVICES
WAGAL AN D KURIMATETOOL, ~

M

Ho.81/ aciplinary/S,J, Bagh . Dtd.Xobima the 17,2.99
To

Shed §.4, «rinﬁh

&mmm.s » fohime Sub.Plvigion
Wil 2 W RMongsangal

Via « Manipur Uni‘mmﬁ tydmphala3

The report of the lnquixy Mfﬂcmr is enslmed.
Tewn iﬂlsaiggnn@ry fithority wd 1) take a mitablﬁ dect sien
aftex consldexing the report, if you edgh to mcke my
represmentation or subsissiion, You may dn eo in writing

te the Mseiplinsry futhority within 15 f&ws on receipt of
thig letter,

Encl & as above
( B2, %019 }

Birector of Postal sa;vieea
Nagaland Kohinaw727001,

e e
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A
GPFICR GF Tue DIREGTUR GF JOSTAL SERVICES
HAGAL AU KCRIHALTOT00 1
Bo, Bnl/Fulenl4/5,3, Sngh  Dated st Kohima the 7,4.99
To,

LSbrl Samglats BODA -
Longmatra B via Riphtre SG,

2,&!‘1 ﬁaaﬂm}&mo R§E&K ‘%&T&'GW“!’ rohima HO
SPM o R ED S0, . v

3 5mt, Alenls Sanptan, EING

Sub ¢ BNGIOH ¢ vl THESS

Since 1 have been sppointed g fnquiry officer vide L¥3,
Kohima Memo tio, B/ setpiinary/s,J, neh dtd, 28,4,08 to inqure
into the charges frsmed against Shri $,3,8nghe ASFCs Eohlima Sabew
Wy, Kohima, ‘ :

fows I therefore in exorelise of the power conferrod by the
above authority fiwed the dote next hearing for examinetion snd
cross eRaninstion of wdiness as on 26,4,99 ot 1100 hrs in the
Office of LPS, Kohima , |

Sinee your evidence 15 matersal, you are requested to sttend

the inquiry on the shove date, timo md place without fatl,

S
(KR, Dpg) N
Supdt of Post Uffices(HY)
C/a Miractor of Postal Servces
h’aga nd Kohime 707001

Inquiry Gffieor,

Lo Bd, utubudetn s AR08, Kohing Sub-Diviston who wdl)
ploase sttond the inquicy pesttivmly, '

2, Shr 8,0, Singh UxeASPCs,(U/S) Kehims Submifvision
of at le 8 0 Memg@mg@i@ Via, Hanspur Unfivezrsity,
G Lanhaled who Wi i pleass stiend the inguiry

' without fail, L
! 3.

Smt, T, Amonolae Dafonce Agsistat, now Sim Onos angkbng

?)/Vb N who has bean equosted o stterd h 1n¢ui 1

posi tively,

Wosl T 4e The IPS, Kohtms for fnfomation w,r.t. his letter of
Mﬂ/ fwn no dtd, 5.,4,99 who has bosn zequested for welieve

arvangeeent of T, Amengls ShW s Ungpangkong in tise,

{ Koft, Dpg }
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Annexure =25

gze Postmaster General,

NeBe Circle, Shillong - 793001,

Thiough the DPoS. Kohima »

Sub ¢ An appeal for review of appointment of Inguiry Officer
under Rule 14 of CCS(CCA ) Rules 1965.

Bef ¢ G<0. Memo no. Staff/109-10/98 dated 1+4.98 ang D .P.5.

Kohima memo no. B~1/DISCIPLINARY/S «J «Singh/II, dated
8.5.98.

Respected Sir,

The undersigned, your humble appellant, has the honour
L0 approach your good self with the following few lines for

favour of your kind considerations and favourable decisions j

2. That Shri K. Des, S+P. (HO) Kohima, was appointed

as Inquiry Officer ( I.0.) vide D.P.S. Kohima memo no. B~1/
DISCIPLINARY/S«J o Singh/II dated 28.4.98 in connection with

the De-Novo preceedings under D.P.S. Kohima memo No. B~1/DISCI-
PLINARY/S«J « Singh dated 27 «7.95/11-8-95,

t

3 That the inquiry was started on 20.8.98 for charges
framed
_ mamad stated to be under D.P.S. Kohima letter no. B-2/DISC/
G?\S-J- Singh dated 271197 a cooy of which was never delivered

\
Q@y‘f to the C«0s In spite of oral and written protests made by the

><\.§®S\*!{) COO.

Sl

7 e\
S gﬁ‘ - inQuiry after supplying a copy of the charge sheet framed under

on the confusing subject of the different memos as stategd

herein above the I+0. did not bay any need and continued the

DeP.S. Kohima memo no. B=1/DISCIPLINARY/S.J +3ingh dated 27~7-95/
11.8.95,

. e

——
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Annexure =25 (Contd )

4. That the said I.0. concluded the inquiry on 15.10.98
when the proceeding was half completed only. The P.O. submitted
“his written brief on 15.10.98/16.10.98, ana your appellant sub-

‘mitted his written brief on 8.11.98.

5. That the I.0. submitted his inquiry report to the

:‘ Bisciplinary Authority vide his no. ndl dated nil (perhaps in

the month of February Je K copy of which was forwarded to the

- C+0. under D.2.S. Kohima letter No. B=1/DISCIPLINART/S. . Singh/11
 dated 17.2.99 . A representation of the C.0. against the inquiry

'report was submitted to the Disciplinary Authority on 11.3.99.

6. That surprisingly the said I.O. fixed another date on

- 28.4.99 for appearing in The inquiry and he summoned theee Pois.

f for examination and cross-examination vide his no. E-1/Rule-14/
Sl e Singh dated T+4+99. Also the said I+0. forwarded three

. Photo state copies of the written statements of the three Puj.s

~ which were denied to supply to the C.0. Bwaimg during the

formal inquiry.

| Te That presuming the action of the I.O. is for supple-~-
mentary indquiry, but so'far no direction of the Disciplinary
' Authority was received by the C+0. and also the I«0. did not

1 mention anything on the subject.

8. That in para -3 of the report of the I.0. he decried
the C+0. for non=-cooperation during the inquiry and he apprecisted

the P+«0. There was no evidence of non=cooperation of the C.0.

>
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Annexure =25 (contd )
during the inquiry and no evidence or occasion in support of
his remark was mentioned in his report. It shows that the

whole X bindings of the I.0. are prejudicial and biased. That

- Shri KR+ Das, S.P. Kohima is directly subordinate to the De.P.S.

- Kohima who has already expressed an opinion on the allegations

by dismissing the Ce0. vide his memo no. B-1/DISC/SdJ. Singh
dated 27.17.97. As such the appointment of Shri KR . Das,.

S<P. Kohima (K )as I.0. is not preper and due to administrative
heirarchyr the 1.0. must be biased, unfair, unjust, and non-
Judicials the examples of which have already been stated in the

foregoing paras.

9e That the present I.0. has already submitted his #

final report expressing his recommendations that all the charges

- framed against the C.0. have been proved. As such the result

of any supplementary inquiry will be biased and prejudicial.
Hence your humble appellant is requesting your good

self 'tp kindly consider the facts and figures and to take

necessary actions so that a new I.0. may be appointed for the

said inquiry.

- Db« 1544 .99 : Yours faithfully,

sa/~

- Advance copy to - ( 8.J. Singh )

Ex= ASPOs Kohimg
The postmaster General,
N £+ Circle, Shillong
793001 = For favour of information and necessary
action. -
sa/-
( 8J. Singh )
Ex-ASPOS Kohims .



. 2Dl

.. CAMEWRE. 26 Yl &L ;
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xmr POST\a?i\STER B9 ERAL “‘N’rﬁ’ ‘«“"ct‘mm:” ““Ulbf" G' o
IR eEs t;‘n:z aate wd my ebeervations on &h!»‘ -

o “‘v’iE\ﬂO NO, ’VIG/14/15/85 Mg Dtd at 16hillong, the 07.06,99 N
| cs e ity Q) R"-‘ HE Rb4 mt‘w? e ghorgen sﬁeef ' 1
(bne through t.}{e représentatloﬁ‘fda“’cgd 1574 %96 dm’bﬁiﬁt‘céa Memo |

i“e) h._,'-

by Shrl S, J Sn.ngh T Ex AspIE T Kohima for (rev:.ew of appoirf'éme’nt“f’d
of thc I . ‘in ‘the inquiry under Rule- 14 of C,C.S,(CCA) Rules.
1965/ -agaln st"ShrJ_. 1S;J78ingh,»It Ls segnr_thathhri 5. Ju Singh ywasy..
proceeded unde #' Rule~14 ¢f C,C,S, (CCA) .Rules, l965.¢vide r«D;P"‘S'
l\ohlma Memo No,B21/Di scj[plinary/s J:Singhidated:27.5.95. {aThe |
proceedlng was' finali sed:afterrimposition of punishment vide

kMmeo No. B-1/Diisc/$.J,Singh. dated 17,11,97. Shri Singh preferred.

’,Lffl f‘*": B 3. :
an appeal aga].nst the. order of: punlshment.,Whlle dlSpOSl&g }2115 : ;
i ‘ ,{ s *
P appeal ,’ it was ordered. toyconduct,. de-novo proceedlncs from{t!}e ) '
o stage: of; appointmentof.Inquiring, &.t;rs}orlt)’ vide, thl” ‘?g%ce‘ r
- 5 ooy

Memo.No'. Staf £/109-10/98 dated. 1,4, 98.5Accord1noly the , de-now
proceeding was initiated,vide; I‘JPS, Kohima No, B.l,lDJ.sc/S 7 Slngh/II

dated 28,4.99. After the 1nqu?.ry, the 1.0, submltted his report

A COPY Of ZmOUlr’y report was‘ sent ’to the C, 0% Ihint g r%ﬁrésﬂntatmn
dwted 11.3,99 the C,0, alle(ed roriO}J« irreguﬁriue ‘4n0 the“conduct !
of oral 1nqulry. Taklng the repre.,éntatta.%?u of the G U"iﬁt 15 :
con slderauon » the IPS, Kohlma dlirectéd“’th ‘IFO “on 85,4599 to

conduct, further enquirlea 1n r;:'oh tlnuau'ori’i(io thé dral'inguiry

‘ ™
kceplng the observatlon of ¢.0/ in mnd "n pfurruance"tw thi's”

dlrectlon » the I U. flxed the date o‘f further He'aring®on ‘28 43,99
The C O dld not attend thet hearlngf On thé :'o*’cher harid, Heshas
submlj:ted hl's re_presentatlon dated 15 4"99 spressed his findings

-

v e, U!v'ausiy I.¢ vomld be

~ e

W esET A RIS

oy

2, ', In the above mentlonec} representatlon}bhnf'ob"’ Singh’*“put‘t
Jurthar enquiny orfered '

, forward the follomna pomts ‘- ny
I!, AL .”:" THRAn “te J‘l’ ﬁs ‘,]Oi‘ F!p;jrﬁ;"‘i ‘.‘;’} ';_‘ ‘St!' ) -

(a) That the I[P$, Kohima Lle‘t’terrl\lo vB_;Q/[;u_ Jc/s J, SJngh
, . dated 27,11,97 was not, del:.vered o him. e 1
@Q\ (b) That:the 1.0, comy )lcted the mqulry wh' ‘tl e;, Qi‘ deeding

OILt U oensure

'—4

AN ~+ s 'was half completed only. ‘“um S Coom Ve bt eriekly s
H‘"y (c) That.the 1.0, fixed. date, of hearmg aftor 'aultzm)i{s:s{ioqm”’
., of 1,0's.report, and: the C .0, did not receive ay

direction from the DLSC.LpllnaI‘y authorlty for. holdJng
attending supplementary inquiry. .: dobmat )

Foosheoan T wineral
(d)_ That 1,0's finding was biased,

-c‘\

w' Contda.‘o 2/-
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PR A FRETIEA 3
‘.Z:i‘,..«i‘i I have gone thrgx‘fbh carefuil .-*the mgresentaglonrofiﬂtm {_,C O

AN N TP W R TYL) \.u..‘t.wm

V' facts and 01rcumstances of the case and my observations on the

el w gy -.

abO,;Ve po:mts are/as/féllo\qs ....U%d,“ at :ﬁd}leng* the 07,00.8¢ ".». ‘}

..2..

a) It has been established that sthe. concerned cherge~sheet o
was del:wered tO the C 0, ,.and the« G OJ, 1admitte d,,tha%tthe Memo

msan AT mm et
el e T

3 T % RO
dated 27, ll. 97 was recelved b,y him. (asa,perghl $poPPS: alsgdated ;
i :D ‘];Gg‘)g.). (. the Foood '*-"“f_"z s«Ml of i, ..; {LCEY Byless -

. b). The Di sciplinary. Authorlty,, ‘after: receiri’t 6f~ the"‘represen.- i
p, ~.,tat10nnof 1the;JG,0,7, - directed {thevI.0Xone 554,995 ordauet

hehi-furtheriozal inquiny. keeplng 1n v1ewi the‘*pomts Yraied! by
e athe G0, in jhigirepresentation, & tins &{ jund shemnt vide

OO T S

Grewds Bl el roicr}:@d A Y
¢ ¢) ' The' I,0.® “flxed the datc of J_noulfy! as p{er dlrec"tllon gi ven A
Caer v e e jrn i :

1 by thed'Dl"scipllnary nuthorlty ad certaln shortcomlnga »;elr“e ¢
- em §]
?p,*@ hbticed by £he® Dlscmlinary Author:.{; ‘m gc"he 7Co{1duict of oral |

. rogd . : 25
b 1nqu1ry. ObVlOUSly such ac‘tlon was(1 taken‘ by ‘the‘ DJ.SClpllnaI‘Y

/ R R R R S BTN TY OR T o)
e h}thontyf'for *the sake ‘of' natural’ J\}%(%lce rfor vhich C %

B ‘th [ ..: (B VT 3, } J.Ln(’k B
! coulcl not* have nay ochctlén L / '

v e 4 e TR & ST Akﬁv‘ acbendbtod B "’{"i_OT‘[} {

R ) !d) % O'fs rep0r1, mll be examined by, the.dis¢iplinary, authority

'\ ol 3 Ty . .
f}r\\ d the G, 0 has scope to submit representai.iOn aaainstntbenmct,

s A-TE‘D' s repoz?.,i\pparently the 1 Oi s.conductrof enquiryihas

certaln 1nadeguaC1es for, Wthh Dl.sclplln;arw Aythoritychas

oy g

. asked for‘further enquirles i!.Such indde‘quacy enathenpart
of I.O cannqt be, constmed 8s ‘bias's Thexchaxgedtofflcer

et st + R

;
9.
4
{.

[

tr ne P Qo
. has not soec1f1cally acgvanced any ir;g.‘ga‘race;\o‘f}rbxas;.qﬂeibaSQC)
- mentloned about the fact, that 1.0, ispworking undex, discis ¥

. pllnary authorlty andLIEHO ‘h_qs,ialreqdmgexpressed his findings

"in his report earller Even then, obviously I,0 would be.
., ~pemme gble Jto fresh.facts, and lev:.olences,pth,aﬂl;lwoulcjy.bezcbéxwought

Ve et
@

before hn.m as a, reault ,of further enquiry ordered by

dlSClpllnarY aUthoI‘l'Ly. It is not appropriate to pm-gudge
the zesult of:further.erquiry tdsordeted) Bk 38/, . Singh

o e

) YTowpns nh "‘\’ﬂf‘ﬁﬁ 10 :‘;im : )
In view of’ 'th'J 3‘ove' ¢ hoié is no co or c¢ch n :
*ai ’ scope c argi g\maf-mﬁnu .

) ) I -{zu j("v
- at this stage, b hereby dlrect the Dlsgip’ffﬁ“arf /;Jthi)rlty to ensure
” that the further enqulry as brdere‘d"by him is compltetod”qulic!'l% and
e rine '-‘, Gitiney ol

w0, reorl
to fully coo;;erate wlth “fhet enou1ry'3 SN, did notreor

dipesticn fron tle Lhcmplim.ry azm‘mzﬁt" for ‘nidng

Coha e e e i . + a4t i iI‘! I ( S Samant ) . s
Shri 5.0 Singh sl Qg Looron e V‘T “’.’J'd }?Ostmaster General | !

P Ve e as hlansc . \
l:x.-ASPUs,Vohlma ot AR LAREH '
(Through DPS N agal and) e o
Copy t0 i~ 1-2) The Director Postal berucesJ\lagalmd Ti Vision,
Kohima
3) Office copy.

the proceedmos are ‘decmded early.“i‘ also dJ.rect the re gfese?tatlonist ‘

PRSI,

e
-
..

-
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’w.de DPS Kohima memo no B

'11.8.95 i

the said CAT was announced vide its 0O

AUNEXURE =27

| To

‘The Pogstmaster General, N.Z. Circle,
3 Shillong =~ 793001, through the DePeSe Kohima.

;;Subs Appeal for reviey of subsistence allowances : case of
: S« o Singh, Bx-ASPOs, Kohima, now under suspension .
Refs D

2eSe KOhima, memo NO . 3-444 dated 408094— and DeP.S.
Shillong memo no. VIG/4/15/85 dated 24 .1.95.

1
;Hon'ble Six,

4

It

The undersigned, your humble appellant, is appeoa -
4

ching your honour with the following few lines for favour of

.your kind perusal and favourgble orders

é, That whlle your appellant was on leave at his home

tOwn at Imphal, vhen he was working as ASPOs, Kohima, the IPs,

Kohlma pPlaced him under suspension vide his office memo no. B

~444
dated 4 .8

94 and the said order of suspension was confirmed by

the DPS, Shillong under his memo noe. VIG/4/15/85 dated 24.1.95.

e That subsequent to the issue of suspension order no
order for subsistence allowance was received by your appellant

lhsplte of repeated verbal ang written requests to the Discipli-
l

ln%ry Authority .

That a charge sheet was framed against the appellant

~1/Disciplinary/ S.J. Singh dated 27.7.95/

after a lapse of one year from the date of issue of

@s@épen31on order dated 4 .8.C

That your humble appellant had to approach the CAT,

purpose of non senctioning of S/A ang a verdict of

A+ No. 282/1986 under memo

]



Annexure = 27 ( Contd)

| memo noe 22 dated 1¢1.97 ( Photostat copy enclosed as Annexure "A',

- 6o That the DPS Kohimg intimated your appellant under

- his office letter no. B.1/Disciplinary/S«J . Singh dated 5397
~ (Photostat copy enclosed as Annexure "B') that the S/A was

j sanctioned vide his office memo no. B444/I1 dated 29.8.94 which

? was never received by the appellant inspite of repeated requests

| for a period of about 2 years from the date of suspension.

| Te That the DPS Kohima under his office memo No. B-1/

| Disciplinary/SeJ . Singh ( Photostate copy enclosed as Annexure 'B'
dated 33.97 received the S/A of the appellant ( at such a time
‘iwhen no S/A was drawn and disburred ) thereby reducing the S/A
i'to 25% of the basic pay on the ground that the appellant did not

Lattend,the oral inquiry.

8. That the appellant informed all concerned for his
failure to attend inquiries due to financial stringency due to
Snon-payment of S/A and no appropriate adtion was taken by the
concerned authoritiese.

9. That the appellant is under suspension for sbout |

- 56 months and there has been no evidence on his part for using
?dilatory tactics in processing the case. Rather it may not be
‘out of place to say that the delay in finalising the case is due

%0 the administration for the reasons cited beloy ¢

?@93 Charge sheet was issued after a lapse of about one
iyear from the date of suspension which is not a dilatory tactice

-on the part of the appellant.
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Annexure - 27 (Contd )
(it) Preliminary hearing of the case was fixed on 16.+.10.96
i.e« after a lapse of about 26 months from the date of suspension

which is not a dilatory tactics on the part of the appellant .

(iii/ The induiry could not be attended by the appellant due
to financial stringency as stated in the foregoing paras and
the case was concluded ex-parte thereby the appellant was
dismissed from service which is not a dilatory tactics on the

part of the appellant.

(iv) On appeal the PMG, Shillong set aside the order of
dismissal from service and remitted the D/° for de -novo proceding
vide his office memo no. Staff/109-10/98 dateq 144498 yhich is
not a dilatory tractics on the part of %he 1] appellant .

(v The de-novo proceeding was started on 20.8.98 and copn-
cluded on 15-10-98 and the I.0., Shri K-R. Das, SPOS, Kohimg,
submitted his final report to the D0« under his no. nil dated

nil ( perheps in the month of Feb'99).
[ )

(vi) After conclusion of the de=novo case the I.O. again
directed the appellant to attend the inquiry on 28 28.4 .99

( Perhaps for supplimentary enduiry but there was no mention of
any dixection from the appropriate authority and no direction
fx vas received by the appellant)s This occassion is also not

a dilatory tactics used by the appellant ( an appeal against the

- appointment of the said I.0. has already been submitted to your

- office on 15.4.99 through proper channel ).

10. That the D/0 is keeping silent for a further review of

the 8/A vhich was fixed at the rate of 25% of the basic Pay wee ofe
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Annexure - 27 ( Contd. )

We€efe 363497 vhich may be termed as injustice and inhumana -

tarian taking into account the present standard of living »

In fine your humble appellant is approaching your

good self to take the matter on humanitarian ground and cause

 to fix the §/& at 75% of the basic pay since 4+11.94 iee. the

| due date for first review which was never done as stated above.

Thanking you in anticipation.

| Dated 1644.99 Yours faithfully,
sa/- ,
| ( SeJ. Singh )

Copy toe. Bx-ASP0g, Kohimg

| we  The PMG, Shillong 793001 ( advance =copy )

2 The DPS, Kohima 797001.

sa/-
( S«Jo Singh )

Ex. ASPOg, Kohima .
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Othey an@wmwa w&u eontinue to ho mmma as
edul avdble fuom tleo to tieo,

- $d/ -

(PP, 5010)
[ roctor of %sm Services,
Hmalmd aMma 797004,

‘&mm’mm Kehima HO
?I”) Coleoutts
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AN EXJRE .
The

The Chief Pogtmaster General,

N,E, Circle Shillong - 793001

Sub i~ Appeal for review of subststence
allowance with restropective effect,

Ref 1~ Your office f1le msrked VIG/14/15/85 md
IPS Kohima file marked B.1/Iy sclplinary/
S,J.8ingh/II,

7 Sir,

fn appeal dated 16,4,99 on the above subject

- Was submitted to your office through the IPS, Kohima who

fo;marded the same to your office under his "'o‘f’ fice 'leiter

no, nil dated 27,5,99, But so far no ORDER has so far been

received by the sppellant.

‘Nows therefore, I am approiaching your goodself
once agaln so that a favourasble ORDER may kindly be 1ssued
at an early date. o |

| Dated,
17/8/99

o Yours*-faithfully.

(S,7, Stngh)
Ex- ASPOS, Kohima
(U/s at Kohima )
C‘Opf to ! | - -
\S\ ‘ 1) DPS Kohima for fawour of .
o - infomation and necegsary action,

Ex-i MS'Kommao
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ANNEXURE =31

0/0 Director of Postal Services
Nagalend ¢ Kohima - 797001

' No. B~1/Disciplinary/SJ «Singh
Dated at Kohima the 10.09.99

| To '
' Shri S« « Singh

A§Pos Kohima Sub Div (U/S)
0/0 Shri Kuesho

New Market
' Behind Rengma Church
k E_O_hima .

Subs Reviey of subsistence allowance.

‘Refer your rppresentation dated 17.8.99.

The remarkg of CPMG, NE Cirecle Shillong on your repre=-

Qsentation_dated 17+8499 regarding review of subsistence alloy-
uance 1s appended beloy.

I am directed to inform that since the review of subsistence B

allowance of the above mentioned official has already been done

by the DPS Kohima under his office memo dated 2515499 éﬁd 346499,

no further revision is found Justified in this cases “

H
‘1
|
i

The official may kindly be informed accordingly.

| 84/~ eligible

‘ {ﬂ ' For Chief Postmaster General
yédpﬁ N.E. Circle, Shillong.

Y

L Sd/- eligible

\§T J (K®Re. Dag )
f 3{/ Supdt .« of Post offices (HR)

W : | |
) 35 \&;&ﬂ For Director of Postal Services

Nagaland Kohima =~ 797001,

o




| 4 78

[N KAING o 32

RERARTRGE T P FULTE 3 A
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The words “enhenced by 504 of the amount initially
armted” sopoaring in the last but end paras of thie office
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the first 3(throe) mnths of his mmemmn“’

G/ -

{F, P,S0le)
Mrector of Fostal Services
b g0 a) and Kahims 7‘970(21.

Lopy 10 te

Lo Shred 3,3 o Singhy Al g iﬁwh&m&(&aﬁj«»} at Vi1l & iv
s&eam;amgsi o Yot canfpur Unlvepad ty Imphale3mipur

2, The Pogtmagter, Kohims H,G for mfomaum nd
necegrary acilon pleaw.

3 The DAlP), Caleutta 00001 through P Rohima,

4, The CPRG{Staff) B, ECirele, Shillong w.r.t, his
£1le mark maff/mpe&ls for information,

8, Thy CMRGEINY) , N £,Cireloe 5hillong w,r. b, his
letter vm/m/m/m dtd. 28,5,9¢ for infermation
A photocop raﬂ this of fize mom no, Bel/lsetplinery/
»3.-# sngh/il dtd, 25,9,99 $5 enclosed hamwith for
roady maference,

e It | (B.F. 5010}

% ' P roctar of Fostal s rvices

\/&M 1 agal nd Kchima 757001,
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' BENCH : GUWAHATI

OF 199

Apphuam(s)/j/\”/( NY/MXG Ow/ /‘/”0/\/’/( ‘-{: /Z}K/
Respondent(s) A/\Loﬂl/z a‘?}é"u gl OE3,

Advocate for 4\Pr'1l°’\“‘('=)/1/< /oA, ‘-ff 07/ Y /8 &(D\IHIQ/

PPN R S

Advocate for Respondent(s)

4 /M/..S)war’y(
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@ertified to be true Copy|
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6.1.200(
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Presenct : Hon'ble Mr Justice D.N.Baruah,
Vice-Chairman

Hon'ble Mr G.L.3anglyine,
Administrative Member.

This applicatiocn has been f£iled by

' the applicant seeking certain reliefs.

The applicant was at the material time.
working as Assistant Superintendént of
post of fices, Kohima Sun-Division. Cn
4.8.1994 he was placed under suspension.

[ According to him he has not been puid

Subsistence Allowance in accordance with
law. Besides, the prolcnged suSpénsion'
is also not in accordahce with law.

We have heard Mr S.N.Singh, léarned *
counsel appearing on behalf of the appli-~
cant and Mr 3.S.Basumatary,learned addl.
C.G.S.C for the regpondents. Mr Basuna-
tary very’'fairly submits that as per
Government instructions suspension can-
not continue:. after the period prescribed
and that too review has to be done with-
in this period. Nothing has been done.
The applicant is under suSpension'with
effect from 1994. prima facie we feel
that the order of suspension 1s not in
accordance with law. However, we are not

ldeciding the matter. We direct the res-

pondents to consider the prolonged ordét
the matter

in accordance with the Governient ins-
tructions and the decided cases. During
this period of suspension Lf the suspenw
sion order is not in accordance with

cf suspension and decide

law, the respondents shall immediately
revoke the suspension order and he shall

| also be paid the subsistence allowance

strictly in accordance with law. Arrear

| acerued thereon, if any shall also be

paid imrediately to the applicant.

The application is disposed of .No
order as to costs.

Sd/-VICLCHAIRmAN
Sd/MEMBER ¢ A)

s s




Dated at Kohima

- 80~ 47

Anmnmexure =34

‘@0
The Director of POS, Nagaland, Kohima e
Subs Review of subsistence allowance with effect
from 4.11.94 .
Ref : Tour office memo no. B.444 dated 4 .8.94
sir,

I am humbly submitting that as my subsistence alloyance
gas not relieved timely according to the rules I have been suff-
éring for a long period. Subsequently I approached the Hon'ble
CAT, Guwahati on the matter and an order under application no.
400/99 dated 6.1.2000 has been passed ( a photostat copy of the
order is enclosed )e

Now I apply that your honour will kindly issue an
érder so that I may be granteda revised subsistence alloyance
at the rate of 75% of my basiec pay with effect from 4;11.94 till
date.

Your kind reply is awaited.

Yours faithfully

Sd/-
03/02/2000 ' ( 8J. Singh )

Ex-ASP0S, Kohima .

S,
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, To: ‘\ﬁ
f ' \‘ N
vt r ) ‘
The Chief E ’ ) e
Circle, Shillong. -793001, throu i%he ’

-,

f » Sub ¢~  ORDER SHEET OF APPLICATION NO. 400/99 OF “HDNOURABLE
t . CAT ,GUWAHATI DT 6~1-200 FAMOURDED TO ALL CONGCERNED
VIDE THEIR NO. CAT/GHY/JUDL/ 143 DT, 19~1-2000,

i Ref t-  C.0.file marked staff/109-1098 and DPS, Kohima file
; ~ marked a.17nxsc/s Js singh/I1I,

Sir,

The undersigned, your humble applicant, is apprdthing .
your goodsalf with the following few lines for favour of nece-
ssary action,

2, That while tha applicant was working as ASPOS ,Kohima
§ubd'Dn the DPS,Kohima placed the applicant under suspension
bide his office memo no.nzu444 Dt 4.8.94,

2o el AL

3. That peviéwec of sub-sistance alldwance which was
due hno 4~-11-~94 was not dono and inspgte of repeaoted
_ representation and appeal the applicant was not paid the subsis=
\ tance allowance at the rate as preseribed in the rules i.e,
o 75% of pay weeof, 4-11-94,

4, That being aggriemed the applicant approached the
hon'ble CAT,Guwahati and an order was issuad in favour of the
applicant as noted in the subject,

5. That the DPS,Kohima was reoquested to issue necessary
orders under the applicant's letter Dt. 03.04~2000 follawsd
by riminder dated 07~03~2000, But so for nothing is fouth’
coming from the end of DPS, Kohima,

' Now the applicant 4s approaching your honour with
a photo~copy of the LAT&S order so that the ﬁnrdict may be
immlemented at an early date.

o ‘ ' Yourg faithfullyy
—b 4:,/{;:-(»(‘_“ - A8~ ?) -~ Aot \ v/f"‘:
_ ” y '
1) - S. T SINGH] . )
N Ex-ASPOo,Kohima : |
, A Vill,L.?.0 Mongsabge
\9/Qv/ Via ¢ M.U. SO, Imphal
, Copy to 3~
,’~ v oL 1) The DPS,Kohima for favour of necessary action,
& _
Gg§w 2) The CPMG,Shillong as advance copy.
\ )

N
( S.T.SINGH )

i
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ANNEXURE = 36
R To

The Director of POS, Nagaland. (U/R).
DK. Kohima = 797001

] Sub: Review of Subsistence Allowance w.e +f. 41194

||i Ref: CAT Guwahati order dated 6.1.2000 in respect of

h application no. 400/99 circulated under their no.
| CAT/GHY/JUDL/143 dated 19+1.2000 and your office

case marked R-444.
‘ Sir 9
Your kind attention is invited to my representation

|dated 3.2.2000 followed by reminders dated 7T.3+2000 ang

28.%.,2000 on the above subject oIt apprars that so far no

laction has been taken on the matter even after a lapse of more

ibhan 6 months.

It will be kind enough if the matter is finalised

L

favourable now so that the applicents hardship to0 re-approach

|

%the CAT may be avoided. My present address is furnished below.

j Yours faithfully,
.|1' ! 3
jl)ated at Kohima sda/~

!
the 23.8.2000 ( S+ SIWNGH )

g | EX-ASPOS, KOHIMA
U ¢/0 MXunja mani Singh

POSTAL COLONY, KOHIMA »
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\ | IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
\ L GUWAHATI BENCH:
h ' 0.A.134/2001
| IN THE MATTER OF:
[ Sri Soraisam Jugesihwar Singh
o e fpplicant
j ~Yarsus-
l ; - Union of India & Ors.
. ... -Respondents
L ~And-

! lﬂ_lﬁﬁJm{EﬂﬂliﬂiL

1 1 Rejoinder submltted bv. the appllcant in
| h reply to the wrltuﬂn statement submltted
| § by the Respondeqﬁsk
L The above named applicant moa& hﬁmbly and respectfﬁlly Deas

to %ﬁa*e a3 follows .ﬁ:,

1. '\Tﬁat vour applicant has aieqor;ﬁallv dehv the statements mads
lwhile referring the brief hlstory of the ®ase and further bags to
wggﬁte that the contentions of the respondents that the applicant
wwé! unauthorisaedly absenting From the Headquarter with offect from
-BO;? 1994 and the allegation tha Zhetapplicant all of a sudden
wr%ce on 26.6.19%6 from out<1ﬁb tation that he was not in receipt
of;the gub$isten allowsnce® q re categorically denied and further
oéﬂs to state that applicant left the Head auarter office after
Lainfalnlma all formalities and also after submission of leave
#pnlfe&tion for the period from 30.7.1994 up to 4.5.1994 lapplied
Loﬁ casual leave) and the order of suspension in fact received by
:h% applicant at his home station while he was availing‘g"$ual
?e%Je. Therefore the question of rejoining in service doss not
é lg& . Therefore, the contenti

op

+or”@ct and the further allsgations of the

K‘/

(8]

T the respondsnts thmt the

Licant was unauthorisadly absen

F"

ing from Headguarter is not

respondsnts that he
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i

night not have received the meno of subsistence allowance or might

ot have svading to draw his subsistence allowance from the

aster, Kohima Head office who was Lhe compatant authority to

draiw and disburss  the subs :wn»m allowsance on the strength of
i

thd orders made on 29.8.1994 refused to ibid’, the above

lrement iz contrary to thair wn record. It would be evident

£

Fiom the s arder dated 4.8.1994, wharein it iz
. .

aorically stated that order regarding payment of subsistence

allowance will be issusd separately, but thersafter no ordse

airding pavment of subsisbenos ullUWde% waz communicated o the

the Postmaster, RKohima H.0.

iting for ant of the subsistence

ultimataly finding

ﬂllbwﬁﬂﬁﬁ as

uracd wids ordar ALELLed,
o response  the applicant approached the authorities by

lbmlffiﬂq reprasantation on 26.6.19%6 (Annaexure~-37.

i

i It i relevant to mention here that the order of suspension
waﬁ comnun icated o the homs addres
0
i

4 of the applicant.

It is also relevant to mentlon hers that the Memorandum of

charge sheet dated 27.7.1995/11.8.1995 in fact served upon the

applicant after a lapse of sbout one

o

Therefors the action of

thﬂ respondents Thself astablis - evond al doubts how the

dalavad by the

procesding ts thams &1»&&

it iz further

time it iz informed

tothe order dated 29.8.7%4 has

d for pavment of

=

A
|
‘I - P o ]
subBistence allowance. The suance of Lhe order dated 29.68.19%4
il
i

came to the notice of the applicant for the first time on
|

27101997 (Annexure-11 o the Original épolication).
i

o Dues to nomrreceipt of subsistence allowance the applicant
i
also Informed the same to the Inguiry Officer and also stated that

SE owould ke difficult to on his part to attend the hearing at

zcey allowanos, the same

i

Chatmanagar due to non-receipt of
I

wa&;r&cmrd&d by tha Inguiry OFficer in bhe order sheet da




.......

14.10.1996 (Annexura § to the Original feplication) and as a
rasult tha plellmlnmly Inauiry was held ex parte.
In the compelling circumstances finding no other alternative

the applicant approached the Hon’ble Tribunal through 0.4. No.

2821994 praving for a direction to the res :ond;“n ts for pavment
subsistence allowance. The sald 0.4 was disposed of at the

-~

adniszsion stage on 9.12.1996¢ with a dirs

o

to consider the paymant of subsistence allowance to the applicant
according to the rules and on the merit of the case and thereafter
the order deted 22.1.1997 was issued to the applicant. Therefore
the contentions of the respondsnts raised in the written statemsnt

are totally false and misleading.

vhed that the pavment of subsistence allowancs is

mads after about a period of thres wears as such the action of the
}@a; ndentes itself is arbitrary and the same amount to denial of
reasonable opportunity. It is also submithed that no review of

e

suspension order is made in terins of the rule laid down by the

Government of India as such, the applicant is entitled Lo full pay

and allowances after completion of 90 davs from the date of order

of suspension.

That with regard to the statemsnts made in paragraphs
2,53,4,6 and 8 are not correct and further begs to state that

payment of subsistence allowsnoe to the sxten%:ig’ﬁ% has beean ‘/&»

pecifically provided in the Ruls, the statement made in paradiraph

Lis without application of mind and also without consulting the

relevant rules. The applicant is sntitled toissz zalary and

allowances Timnediately after complation of 90 davs from the

initial date of suspension as per rule. It is categorically

submitted that the order dated 29.8.1994 naver communicated to the
applicant and In fact the pavment of subsistence allowance is imetede
o th@’apwliwant after a lapse of about three vears, although it

was stated in the order of suspension da

—

mad d4.8.1994 that the

wirder Tor paviment of subsister allowanoce would be izsusd

arately, but unfortunately no such communication is received by




yet

1~ applicant and in the compelling circumstances finaly

plud hedd he Hon 'k Tribunal for pavment of subsistencs

aubnizsion of the representation dated 96,6 . 1996

&ﬂ@n the i pmnn anbs did not fesl furnish a reply to the applicant

responss o his representation dated 26.6.1996. Thersefore the

wﬂsl& action of the respondents is arbitrary, unfair and i1l
1 .
i .

H
i
1

That your applicant categorically deniss the statements mads

iﬂ;baragramhﬁx9810,12513,14,15,16 and 18 of the written statsment .

0.
& sL! further begs to s @ That the respondents cannot shark the

temant befors the Hon"bils

of the applicant o

2 Postmaster Kohima MO0 ,/6,~
wh@ is DO after furnishing NECessary artificate that he waz not

er anplovnent. In thiz connection it may be

nacessary cartificats was furnished by the

8‘

to the SPO, Dharmanagar Division on 27.9.199% and pitior

Ein hhat Thers was no scops on the part of the applicant to submit

..... urp certifiocats ause Postinaster Headouarters, Kohima never

onded for pavment of subsistence allowance in spite of

i
L
-
i
i
i

paated approachss. A3 such the contentions of the respondants

&rkjnut ooriraot

shemants mads \
he) k parasraphs

|
i@,ﬁbﬂz 225, 28,40 and 41 and

the statements mads in the Original

ﬁpnﬂ‘r Cion and It would be crystal clsar that no review for

e 04 ation of au spension order or for en hanoemant of

o] s . v s
alluwunmﬁ wera dons by the respondents within the time limit
\ :
seribed by the Government of India, but the decision of

r%du&tiwn of subsistence allowance to the extent of 30% has beon

akuﬂ by the respondents
ilc wmr bhe rules laid down by the Government of India and

ina wery arbitrary manner without

wx&h@uﬁ any fault on the part of the applicant. Fresh de novo




'

inquiry was ordered by the respondents themselves as the higher
authority was satisfied that there were procedural lapse in
conducting the proceedings by the Enquiry Authority and also on
the ground that reasonable opportunity has been denied to the
applicant by denving the pavment of subsistence allowance for
about two vears when the applicant was placed under suspension.
Therefore, applicant cannot be faulted for passing the order de-
novo encuiry by the respondents themselves after conclusion of the
Enquiry Proceedings at the initial stage.

That your applicant always extended his full cooperation for
@arly completion of the proceedings but surprisingly the applicant
has been forced to raise objection on different occasions where
there are viclation of rules, the disciplinary authority has no
unfettered discretion to reduce the subsistence allowance in
wiolation of established rules and also without considering the
records of the Enquiry Proceedings.
fn the facts and circumstances sktated above, the application

deserves to be allowed with costs.
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ioapout 53 vears working as @, 5.P.0038, Kohimia

VERIFICATION

s shwar Singh, son of 3hri $. Ibbou 3ingh,

Sri Soraisam Jug

rasident of w11 lags

haeraby werify  and

Mongsangei, wia M.oU., S.0., Imphal, do

that the statemsnts nads in paragraphs 1 oto 5 in this rejolndse

submission before

=gy b Le

the e

| army material Tacts.

sian this wverification on this the 1lth day  of Dotober,

Qe ndinscvn aWW it
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Tnion of Tadie sdd Others

e itéen Stotement submitted by ‘%ﬁe‘

respondents

= ﬁh@ reapondents vag 40: subnit & trief history ot

c#f the case -«gm&h may be treated a8 & %ﬂ @f L

tm &%i%an Stotoment s
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%ﬁ, §«+ Singh, the then m@%. ‘K@hiﬁa mﬁ |

%@ ;magm simz w:&%@ @f tim ayﬁlmmﬁ vas efmu f.
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the circumstances under vhich he had left station without
any permission snd intimetion ( Annexure=~3)« Iue t0 his

| uneuthoriesd absence frem headquarters not only that ko did

f
not draw hie subsistence allovance but also hampered the 'w‘

'i inquiry which infact ecould(not be proceeded promptly. The'

|~ Bspplicant might be abgenting from the HArs with an intention

to ;leopa:ediaé the Incuiry end to place the depertment in ~

Ty

X
{ 5’” embarraocsing po

‘l(rf = ' Although he made cémpla:in% of non receipt of ?
the subsistence allowance and non issue of the orde s thereto) ii
it wag found that tho ordere of the eubolotence allowance was ] ]
1s8ucd well in time vithin the month in which tho officlsl va
placed under suspensions | f
ng d Regarding roview of subsistence sllowvance it ‘i

)/ may bo said that dus to sboence of the offic mlw

.Ji other [adminiatret&w exigenoiea, .tt could not dbe ii@

. ﬁ

%\9/ /// txmm But 1t 414 nof Inany woy g0 agsinst the spplicant a8
/\ﬂ/“y ,grl) the delay in finalising the dcpartmental proceedings arainst
k

\r'/ \ the applicant was direotly attributable to the applicsnt and
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Cat AL LN X Y

[

o g g
SRR AR

sy,
- L%

; n - oonpequently bip eubsiotence allovance was reduced by 50% of | "g
. ('// }Vy} the original subsistence allowsnce. Murther to this the ;;
Gy (}?/ applloant wao never denied drawal ar gubsistence allowance at #
'_ W an aelf psy or half average pay antil '&he copetent authority a'

| %\'\f 1‘ / gggsgd an order under FeR+ 53(1 (it Xa Jo
<~ —
’ L e ,'\
N W'J,

i,

The second and mbamqaent reviey of the subsis=~|

/ tence allowance was made vide wdev ‘Na- n~1/mssm,mvr/
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